1387

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI

Appeal No. 06/2026
(1A No. 90/2026)
Azeez Fabrics Private Limited ..Appellant
Versus

" Punjab Poliution Control Board & Ors. ..Respondent(s)

N.D.O.H:- 02-04-2026

INDEX
S .Particulars Page
No. No.
1 Short Reply by way of affidavit of Rantej Sharma, Environmental '
Engineer, Regional Office-1, Punjab Pollution Control Board Ludhiana on 1-71
behalf of Respondent No. 1, Punjab Pollution Control Board, Punjab in
compliance to order dated 19.11.2025.
2 Annexure R 1/ A.
1 A copy of memo no. 10/228/2019/STE-5/1594066/ Ldated 10.10.2019
| vide which directions u/s 5 of the Environment (Protection) Act, 1986 g-14
were issued by the Government of Punjab, Department of Science, '
Technology and Environment for abatement of pollutlon in Buddha
Naliah.
3 AnnexureRl./B 15-12
Collective copies of the notices issued to the industries, >
4 AnnexureR 1/C
| The status of 11 large scale industrial units _ 14
5 AnnexureR1/ D
The status of 43 small scale scattered textile and dyeing units. - 22
6 AnmnexureR 1/ E
A copy of order dated 27.11.2024 passed by the Hon'ble Tribunal in OA 83-2%
n0.225 of 2022 and OA no. 546 of 2024.
A _
- Q&@ rms
. . ——
Date: 2R 1| & 3) 2024 (Er. Rantej Sharma)
- _ - Environmental Engineer, Punjab Pollution

Control Board, Regional Office-1, Ludhiana
(On behalf of Respondent no.1)

[Anant Sangal] _
Advocate for the PPCB [R-1]

34, Lower Ground Floor, Bahar Lane,
Bengali Market, New Delhi-110001
Email ID:- a.anantsangal.a@gmail.com
Mobile No. +91 9911453576



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Appeal No. 06 of 2026

(IA No. 90 of 2026)

AZEEZ FABRICS PRIVATE LIMITED ~ ............ Appellant

V/S

PUNJAB POLLUTON CONTROL BOARD AND ORS .....Respondent(s)

Reply/Status Report by way of affidavit of Er. Rantej Sharma,
Environmental Engineer, Regional Office-1, Ludhiana on behalf of Punjab Pollution
Control Board (Respondent) in compliance to order dated 19.11.2025.

1, the above-named deponent, do hereby solemnly affirm and state as
under: '

Respectfully showeth

1) That the deponent namely Er. Rantej Sharma is working as Environmental
Engineer in Punjab Pollution Control Board and is posted in the Regional Office-
1 of the Board at Ludhiana. The deponent is well conversant with the facts of
the case and is competent and authorized to swear and file the present

{, reply/status report by way of affidavit on behalf of the respondent Punjab
Pollution Control Board.

2) That the appellant, M/s Azeez Fabrics Private Limited has filed the above-
mentioned appeal under section 16 (C) read with section 18(1) of the National
Green Tribunal Act, 2010 before this Hon'ble Tribunal thereby seeking
appropriate  directions t0 keep in abeyance the implementation and
incorporation of the Zero Liquid Discharge (in short ZLD) system. It is relevant

3) That after consideration of the matter, this Hon'ble Tribunal was pleased to
pass an Order dated 10.02.2026 thereby issuing notice to the respondents in
I.A. No. 91 of 2026 and LA. No. 90 of 2026 with direction to the appellant to
serve the respondents and file an affidavit of service before this Hon'ble
Tribunal. It is relevant to mention here that considering the fact that interim



relief in similar circumstances has been granted by the Tribunal in an identical
appeal no. 81 of 2025, 'this Hon’ble Tribunal vide the said Order dated
10.02.2026 has restrained the respondents from taking coercive steps in
pursuance to the impugned order in the meanwhile subject to compliance of
environmental norms and clearance conditions. Further direction has been
issued to list the above-mentioned appeal with appeal no. 81 of 2025.

4) That in compliance to the order dated 10.02.2026 it is submitted that in order

to understand the legal matrix involved in the case, it would be appropriate to

mention the brief facts of the case, which may kindly be read in the following
paragraphs.

3% 5) That the Department of Science, Technology & Environment, Government of

Punjab after considering all the aspects relating to the problem of pollution in
Buddha Nallah at Ludhiana including various recommendations and decisions of
the Hon'ble Punjab and Haryana High Court, Hon'ble Nationa! Green Tribunal
and other Committees has issued certain directions by invoking the powers u/s
5 of Environment (Protection) Act, 1986 vide memo no. 10/228/2019/STE-
5/1594066/1 dated 10.10.2019 for abatement of pollution in Buddha Nallah at

Ludhiana. Some relevant directions issued by the Government are mentioned
below:

i) Segregation of industrial effluent
Industrial effluents and dairy waste whether treated/partially treated or
untreated shall not be discharged into municipal sewer of Ludhiana.

Measures to be taken by Punjab Pollution Control Board

Punjab Pollution Control Board to be nodal agency to ensure setting up
of CETPs and segregation of industrial effluent. |

PPCB has the requisite legal and administrative powers under Water

secure execution of CETPS and segregation of industrial effluents. PPCB

shall accordingly be the nodal agency to ensure setting up of CETPs and
segregation of effluents as per the Action Plan.

jii) Setting up of CETP for Industrial Area-A Units
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(Control and Prevention of Pollution) Act, 1974 to direct, supervise and
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PPCB shall facilitate setting up of CETP to cater to industrial units located

in Industrial Area cluster. Necessary action shali be taken by PPCB under
Water Act, 1974.

iv) Connecting Scattered Units

As per GIS mapping, several small-scale scattered units fall within one or
two km distance from the conveyance system of 3 CETPs. PPCB shall
ensure that these units are mandatorily made to join CETPS.

v)  Stringent standards for remaining scattered units

“»—-‘Z_ ' In order to ensure segregation of industrial effluents from the domestic
-~ waste water as per the recommendations of P Ram Committee and
5&“’1 | NEERI, the remaining scattered units shall either relocate to the
%t\;;‘ catchment area of CETPs being set up or upgrade their treatment
;'i-/-:‘ : systems to ZLD so that these units don't discharge into Municipal Sewer.

A copy of memo no. 10/228/2019/STE-5/1594066/1 dated 10.10.2019 vide
which directions u/s 5 of the Environment (Protection) Act, 1986 were issued by
the Government of Punjab, Department of Science, Technology and

Environment for abatement of pollution in Buddha Nallah is enclosed as -
Annexure-A.

6) That it is relevant to mention here that due to non-availability of land, Common

%\J\ Efﬂuent Treatment Plant cannot be set up for the dyeing, textile units situated
2% inIndustrial Area-A and for other scattered units.

"3"0 7) That however, with the constant and Sincere efforts of the Punjab Pollution

| Control Board and the Government of Punjab, 03 Common Effluent Treatment —

@' Plants (CETP’s) of total capacity of 105 MLD have been installed at Ludhiana by

the Special Purpose Vehicle (SPV’s) for treatment of wastewater of dyeing

_ injdustries. The details regarding dyeing clusters, capacity of CETPs, site of
0By t,: stallation, technology of the CETP with name of SPV and existing number of
3, nlts are given in the tabular form herein below:

Dye@Tng Capacity | Site of | Name of | Based on | Existing | Disposal of
Cluéter of | of CETP | installation | Special Technology | Member | treated
Ludhiana | - Purpose Units wastewater
City Vehicle

(SPV)

1 Bahadurke | 15 MLD | Bahadurke | Bahadurke | SBR 36 Buddha Nallah

Road Road Textile and

Knitwear

Association




1391

(BTKTA),
Ludhiana

2 Tajpur 50 MLD | Tajpur Punjab SBR 108 Buddha Nallah
Road Road Dyers
Association
(PDA),
Tajpur
Road,
Ludhiana

3 Focal 40 MLD | Tajpur Punjab SBR 67 Buddha Nallah
Point Road Dyers

A\

Association
(PDA),
Focal
Point,

Ludhiana

el 2
YoA\G

/e

Total | 03 105 03 - - 211 -
MLD

8) That acting on the said directions dated 10.10.2019 of the Government of
o\ Punjab, Department of Science, Technology and Environment, the Punjab
\?;\& g,ﬁc Pollution Control Board has granted consents to the dyeing, textile and other

' b

o - industries situated in Industrial Area — A or other scattered units with special
@/ condition that the industry shall take adequate steps to segregate and stop the
effluent discharge into domestic sewer by 31.03.2023.

9) That considering the status of Ludhiana City as critically polluted area, the
respondent Punjab Pollution Control Board is sincerely engaged in the process
of regularly pursuing the industries which cannot be attached with the existing
CETP’s either to adopt alternative disposal measures like irrigation or Zero liquid
discharge technology or to shift to CETP compatible area or to close down the
wet process or to make any other arrangement to disconnect the sewer
connection to prevent the discharge of treated indusfrial effluent into public
sewer. In this process the Punjab Poliution Control Board in the past was taking

action against the units which were found to be violating the environmental
norms.

10} That further it is submitted that in particular in compliance of the orders dated
27.11.2024 passed by this Hon'ble Tribunai in OA no. 546 of 2024 (News item
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11)

N M

12)

titied "Ludhiana PPCB report flags 54 dyeing units in Buddha Nallah's
catchment” appearing in the Hindustan Times dated 25.04.2024), the Board
had issued directions u/s 33-A of the Water (Prevention and Control of
Pollution} Act, 1974 to all the large scale units and other small scattered textile
and dyeing units with an opportunity of hearing before the competent authority
of the Board to explain the reasons as to why the units shall not be closed for
discharging the treated effluent into public sewer. Number of notices were
issued to the industries regarding the same and Copies of the notices issued to
the appellant industry are enclosed as Annexure B.

That in compliance to order dated 27.11.2024 passed by this Hon'ble Tribunal
(in OA no. 225 of 2022 and OA no. 546 of 2024), the respondent Punjab
Pollution Control Board has filed progress / status report through Er.
Kanwaldeep Kaur, Environmental Engineer, Regional Office-1, Ludhiana. The

contents of the said progress / status report have also been incorporated in the
present short reply.

That the policy of persuasion followed by the Board has led to the submission
of actual proposals by the large scale as well as small scale dyeing and textile
industrial units for conversion to the Zero Liquid Discharge Technology to the
Board during the course of the personal hearing. Some units have closed the
wet process, some units have been closed and some units have given proposal_
to shift their units to some other location with environmental compliances. The
status of 11 large scale and 43 small scale textile and dyeing units with action
taken by the Board is given herein below:

a) Out of the 54 units, 11 are large scale units and 43 are small /
medium scale units. | _

b) Out of the 11 large scale units, 3 have already adopted ZLD system
and rest of the -units have given proposal to adopt ZLD process
except one industry (M/s Oriental Textile Processing Company Pvt.
Ltd) which has filed Civil Writ Petition no. 3388 of 2025 before the
Hon'ble Punjab and Haryana High court against the directions issued
by the Board for sealing of the wet process. This case (CWP no. 3388
of 2025) is listed for hearing before the Hon'ble Punjab and Haryana
High Court on 08.04.2026. Two large scale units have closed the wet
process. The status of 11 large scale units in this regard is given in
Annexure-C.

¢) Out of the 25 operational small scale scattered textile and dyeing
units, 20 units have submitted proposal to the Board to adopt zero
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liquid discharge technology (To show their firm commitment for
installation of ZLD, these industries have produced before the Board
the orders placed to the respective vendors along with advance
payment), 01 unit has shifted to discharge onto land for plantation,
03 units have shifted and 01 unit has submitted proposal to shift the
unit to some other location with environmental compliances, 03 units
have been issued directions by the Board for closure / sealing of the
unit for wet process, 12 units have closed dyeing process on their
own and remaining 03 units have adopted ZLD System.

d) The status of 43 small scale scattered textile and dyeing units is
given in Annexure-D.

e) Environmental Compensation ranging from Rs. 3 lacs to Rs. 9 lacs
had been imposed in proportionate to the violation of the
environmental norms relating to discharge of treated industrial
effluent into public sewer by Invoking the provisions of Section 33-A
of the Water (Prevention and Control of Pollution) Act, 1974. Further
direction has been issued to close their discharge outlets into
Municipal sewer.

Original Application no.546 of 2024

13) That briefly submitted, the Hon'ble National Green Tribunal is considering the
issue of discharging of pollutants by dyeing units in Ludhiana and the
W performance of three Common Effiuent Treatment Plants (CETPs) set up for the

_ \ %lg,ge(, purpose of treating the discharge of effluent of these units in QA No. 225 of
216/0 - 2022 titled as Nitin Dhiman v/s State of Punjab and Others. '
A copy of order dated 27.11.2024 passed by the Hon'ble Tribunal in QA no.225
of 2022 and OA no. 546 of 2024 is enclosed as Annexure-E. '

@ 14)  That another scattered unit M/s Sunshine Dyeing Pvt. Ltd., 261, Industrial Area-
' A, Ludhiana has filed separate appeal no. 81 of 2025 before this Hon'ble
Tribunal wherein direction has been issued to the effect that in the meanwhile,
c\

no coercive steps in pursuant to the impugned order will be taken subject to

ofgfn ¥ }icompliance of environmental norms and clearance conditions.

- N\

Hon'ble Tribunal by the association (19 units) of Industrial Area-A against the
adoption of ZLD system which is pending for 14.07.2026 and the appeliant
herein is also a party in the said Original Application.
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16) That keeping in view all the facts and circumstances of the case including the
declaration of Ludhiana City as critically polluted area by the Central Pollution
Control Board, the respondent Punjab Pollution Control Board had issued
directions for adoption of ZLD system to various industries. It is relevant to
mention here that the discharge of treated industrial effluent into public sewer
is leading to 225 MLD STP installed by Municipal Corporation, Ludhiana at
Jamalpur which falls into Buddha Nallah and ultimately leads to River Sutlej.

17) That the above facts are submitted for kind consideration of this Hon'ble

Tribunal with prayer for vacation of stay granted in the case vide Order dated
06.02.2026.

18)  That the deponent may kindly be allowed to place on record the present short
~reply by way of affidavit on behalf of Punjab Pollution Control Board
(respondent no. 1) for kind consideration of this Hon'ble Tribunal.

BV% 6 epone
Q’D% Date: ’?.5\ 3\ 2024 %ﬁtej ShLC:Jr'ﬁw,;;M

Place: Environmental Engineer
LODHIANA Punjab Pollution Control Board,
Regional Office-1, Ludhiana
(On behalf of respondent no. 1)

Verified that the contents of Para No. 01 to 18 of the above short reply
/Status Report by way of affidavit of the deponent are true and correct as derived
from the official record. No part of the above reply/ Status Report is false and no

material has been kept concealed therein. _
CQMDeponent
| | M Sheom t
Date: 25\-3] 2024 (Er. Rantej Sharma)

. _ Environmental Engineer
Placg. LODHANA Punjab Pollution Control Board,
Certitied that the ailidavit Has beanread over  Regional Office-1, Ludhiana
& explained to thg deponent fexecutant who (On behalf of respondent no. 1)
seemed Correctly to understand thv same at

" lime maldng ahove thera of 2 T &

ATTESTED p5 IDENTIFIED

ioTdRv PUBLIC
hwﬁm\é;& p3) 25 WAR 2006
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ANNEXURE-A

Government of Punjab
Department of Science, Technology & Environment
(STE Branch)

No. 10/228/2019/STE-5/ )S‘}l»yoéc [ ? Dated, Chandigarh the ’D%chber, 2019

Directions for Abatement of Pollution in Buddha Nallah u/s 5 of the
_ Environment Protection Act, 1986

1. WHEREAS, Hon'ble Punjab & Haryana High Court in CWP No. 7036 of 2005 along with four

other writ petitions N'o._13881.of 2006, 14744 of 2007, 4472 of 2009 and 8970 of 2009 dealt in d'etail

- 0n various issues to make Budha Nullah and Ludhiana pollution-free and ensure public hygiene so
that the contaminated water paSsing through Budha ‘Nullah, which ultimately merges in the river
Sutlej, does not become a source of health hazard and cause epidemic.

-2 And'whe-rea;_,-.___dur'_ing the course of hearing of the case by Hon’ble P&H High Court, the

Goverhment of Punjab vide order dated 11.10.2006 appointed Shri P.Ram, IAS, Principal Secretary
Technical Education & industrial Training as Project Coordinator for Cleaning of Budha Nallah and
constituted Technical Committee comprising of officers from various departments to assist the
Project Coordinator fo:r ev.oliring @ Jong term strategy for its execution. Further, Punjab State Council

for Science and Technology {PSCST) was asked to provide all the required secretarial/ technical
Support to the Project Coordinatar.

3. - And whereas, P. Ram Committee filed 10 Status Reports in the Hon’ble Punjab & Haryana
High Court from February, 2007 to March, 2010. The major recommendations made by P.Ram
Committee regarding treatment o_f‘iﬁdustrial effluents and domestic wastewater are as uader:

{i) Industrial Effluents must be segregated from the domestic sewage

(i} No effluents or sewage, whether treated or untreated shall be allowed to be
discharged into Budha Naliah or river Sutlej

(i) Assessment of wastewater generation from the city of Ludhiana

{iv) Al the textile dyeing & bleaching units in Ludhiana to set up treatment plants
individually or collectively to achieve zero liquid discharge

{v) Al electroplating units in Ludhiana to achieve zero liguid discharge

(vi) -Industry to install, “Online Monitoring System” for ensuring regular & un-interrupted
' ~ operation & maintenance of ETPs & CETPs

(vii} The treated sewage of all the STPs in Ludhiana be used for irrigation.

{viii) Setting up of power plants based on cow dung being generated from the city
(ix) De-silting of all the sewers by using latest technology

x) - Conne.ctin'g-éil drains with main sewers and laying of sewers in un-sewered areas

{xi) PPCB should strengthen its scientific staff to monitor the industry in Ludhiana to
ensure 100% compliance

Page | 1
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{xii)  Release of 500 cusec of water into Budha Nailah

4. And whereas, during the pendency of the case in the Hon’ble High Court, Punjab Pollution

Control Board engaged the services of National

Environmental Engineering Reéearch':’lh?s:ﬁ_-_tute

(NEERI), Nagpur in March, 2008 for conducting an in-depth study for effective wastewater

management in textile dyeing and electroplating industries in Ludhiana. NEERI submitted jts report in
May, 2008. The major recommendations are as under: S

{i)

(ii)

{iii)

{iv)
(v)

{¥i)
{vii)

{viii)

(ix)

{x)

(xiJ\

The Budha Nallah has no assimifative capacity to sustain any. waste water discharges, .-
as there is no surface water flow available in the nallah except during peak morisoon,
Therefore, direct discharge of domestic sewage or industrial efffuent including
washings from cattle sheds into Budha Nallah must not be aliowed for protection of
natural water resources used for drinking and agriculture purposes, o

Considering the fact that no dilution water is available in Budha Nallah due to non-
availability of surface water and lean flow in river 'Su_tlej-dUriag_ critical season, the
waste water generated from textile dyeing and electraplating industries mist aim at’

zero liquid effluent discharge facilitating recycling/reuse for industrial uses and .ﬁther_ |
purposes. '

Zero L'iquid Effluent Discharge {ZLD} treatment scheme re-c_ommena_:ledf'for--ta.rg_g scale
Textile Dyeing Units which would require an implemen_ta.tion_p'erio.d'o-f.s - & months.

The small and medium scale textile dyeing  units should set up common e'ffli._xer_lt _
treatment plant (CETP} based on zero liquid efﬂu:ent;'discha-rge.. ~The im-'p_lem&n;ta_tion-
period for CETPs would be argund 18 - 24 months. . - : o

The textile dyeing units discharging directly onto land ‘also ‘need to implerent
treatment facility based on zero liquid’ effluent discharge including. reject
management. : ) ' o e
In case of scattered units, either these units must install their own ETPs aiming at zero.

liquid effluent discharge including reject m'ahage_mer_a-t- or shift to some syitable
locations to avail the facility of CETP., ' o

The large and medium scale electroplating industries at individual level also neett to
upgrade their ETPs aiming at zero liquid effluent discharge including reject
management. " R .

All the small-scale electroplating units with individual ETP to join the CETP for €nsuring
effective treatment of toxic effluents and the CETP must be upgraded ‘through’
implementation of advance treatment system including reject man-ag{e_me_nt 3iming at
zero liquid effiuent discharge. ' " ' E

The industrial effluents and washing from cat_t'l'e-_-snied_s- be seg: g'g"ated"fkorh-';dom" tic

sewage. The STPs must therefore treat onfy- dormestic sewage for which-the plant
have been basically designed. ' : o i

The STPs must be taken up for capacity expansion a'_nd upgraded . through
implementation of appropriate technology at secondary stage to meet the intand
surface water discharge norms including disinfection and minimum DO concentration

of safe level for sustainability of biological life in the aquatic system

The treated effluent from STPs meeting the discharge norms for inland surface water
must be reused for irrigation purpose as against the existing practice of _d-iséhapg_ing
imMo surface water bodijes. This will not only lead to protection of n-atun'a't'wa:ter
resources but also facilitate conservation of water, : o

W

Page | 2
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{xii}

In future, for any proposal on industrial development projects in and around Ludhiana
{within 15 km radius from the periphery of Budha Nailah) the endeavour of the
Regulatory Autharities must be to ensure appropriate wastewatar management
aiming at zero liquid effluent discharge including reject management. This will
facilitate recycle/reuse of the renavated water leading to conservation of natural
resource in the area vis-a-vis improvement in the quality of surface and ground water.

3. And Whereas, Hon’ble Punjab & Haryana High Court passed various orders during the
. Pendency ‘of the cage towards implementing a series of steps to control pol:
I\Ié-‘llah/River Sutlej. The High Court vide order dated 14.11.11 disposed of CWP No. 7036 of 2005
along with other civil writ petitions concerning the matter by directing that the High Powered

B And wheréas,; H_on’b’ie High Court in its finaj order disposing of the petitions also obhserved

follows:

(i) Prepare Comprehensive Plan to address the problem of pollution in Budha Nallah

(ii) Mapping of all the industries, tonveyance systems and other related details

(iii) Stfen-gtheni‘n'g of inspections by including senior officers and third-party inspections
{iv) Sealing of the Bypass mechanism of Sewage Treatment Plants
e

Page | 3
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——-

{v) O&M manual for Sewage Treatment Plants
(Vi) Levy of penatties on the Operators of STPs
(vii) Fixing the responsibility of supervisory officers

(viiy  Composite sampling for quality of effluents at STPs

{ix) Levy of environmental compensation on non-compliant units
(x} Legal framewaork for working of CETPs |
(xi) Handling of Dairy Waste

5. " And whereas, NGT has taken note of the neﬁ_s

Secretary. '

10. And whereas, NGT vide order dated 0?/03/2619 in OA No. 606/‘2&18 has directed th;e_'Chie‘f '

Secretary to monitor various environment protection plans at personal-lev-ej and subnrj;it quarterly
report to NGT. NGT has also directed personal appearanca of Chief Secretary. B

11, And whereas, Ludhiana city is currently under critically poliuted industrial cluster "a-s"'p'_e_.'r the
assessment of CPCB and Ministry of Environment & Forests, Gavernment of India. No new or-
expansion of existing water poluting industry is allowed causing a setback to the ihdu#;ria[-;g‘rth of

the city. Concerted efforts are required to bring the city out d@_f‘ _(;_I‘;itié_.é_l.]?ly pd:liutéd.:ind.ﬁ:'s_trié lcluster _

12. And whereas, the State Government has 'al's_o{ s'et.._-_'u__p SteeringCommfttee uq;‘ie:r.f"éh.iet' '
Secretary for monitoring of various iniitiatives for ahateme_.n-t.qf‘rp.oil_,u;ipn_ in Budha Naliah, .-

13. © And whereas, the Government has considered all the_.iajs-peaé of the :m_atter-'i_-n'cl_qdif@g- _v_eirieus
recommendations and decisions of the High Court, NGT and Other Comﬁﬁttees, the Gove_:'nn?a_eht is
satisfied that directions are required to be issued u/s 5 of Environment (Protection) Act 1986 for

ensuring abatement of pollution in Budha Nallah/Rive_r-Sutléj-. : | o B '

14. And therefore, the Government has decided to issue- fdllowin’g-directio_n; ""/5-_.--:5-'. of the
Environment (Protection) Act 1986: ' -

Segregation of Industrial effluents

{i) Industrial effluents and dairy waste wh.eib.e'r--t_rea'te_df.piaft-i_a_‘ﬂ};" tteé_téd '_o:r;-Uinirea'téd' L
shall not be discharged into municipal sewer. IR '

Measures to he taken by PPCB
(ii) PPCB to be nodal agency to ensure setting up of CETPs and segregation of Industrial

effiuents

e

Page |1




i)

o {iv)
{v)
(i)
(vii)

-~ (wiii)

{ix)
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PPCB has the requisite legal and administrative powers under Water (Control and
Prevention of Pollution) Act, 1974 to direct, supervise and secure execution of CETPs
and segregation of industrial effluents. PPCB shall accordingly be the nodal agency to
ensure setting up of CETPs and segregation of effluents as per the Action Plan,

'Set*c'in'g' up of CETP for Industrial Area-A Units

PPCB shall facilitate setting up of CETP to cater to industrial units located in Industria)
Area cluster, Necessary action shall be taken by PPCB under Water Act, 1974,

Connécting Scattered Units

_ As per GIS 'rhapping, several small-scale scattered units fall within one or two km

distance from the conveyance system of 3 CETPs. PPCB shall ensure that these units
are mandatorily made to join CETPs. '

Stringent Standards for remaining scattered units

In order to ensure segregation of industrial effluents from the domestic waste water
s per the recommendations of P Ram Committee and NEERL, the remaining
scattered units shall either relocate to the catchment area of CETPs being set up or
upgrade their treatment systems to ZLD so that these units don't discharge into

. Municipal Sewer, _ '

Legally b,indi_ng-me'chanism for CETPs

PPCB ¢hill prepare detailed mechanisn fur successfy) operation of the CETPs and

issue necessary directions under Water Act, 1974.

CETPs to be made operational as per time schedule

All CETPs to be made operational as per time schedule given in Action Plans, failing
which PPCB shall take action against industry including levying of Environmenta!
Compensation.

No new consent or enhancement of existing consent by PPCB

No new consent or enhancement of existing consent to discharge industrial effiuents

[[EX NP % TI0 2l b given by Frog.

Dairies shall also be brought under regulatory regime by PPCB

" Measures to be taken by Municipal Corporation, Ludhiana

{x}

Disconnectian from Municipal Sewer

Page’ | 5
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(xi)

{xii}

(xiii)

{):civ)

{xv)

=3~

MC Ludhiana shall not grant any new _conhection or enhancement of '_ekisti-hg
connection to municipal sewer for discharging industrial effluents. B

Design of Sewage Treatment Plants

no outlet is directly discharging into B-L__.;dh_a Nallah o

Instaliation of Flow Meter, CCTV and OCEMS 6 STPs:

MC Ludhiana shall install ultrasonic flow meters, CCTVs and OCEMS on' a the
existing and proposed STPs for their effective- mor itoring. The data captured should.

be uploaded on the website of PPCB, DECC 'andﬁ.CRCB._

Reuse of treated waste water for irrigation

power plants, horticulture, green belts; ete.

Management of Dairy Waste -

Measures to be taken by Punjab State Council for Science and Technology (PscsT) . o

{xvi)

(xvii}

Setting up of Project Management Unit

PSCST shall set up Project Management Unit to provide technical -énd'm_ahagé_rﬁ_ia_-_l

support and assist the Department of Environment, Chief Secrétary and: NGT

Committee in monitoring the progress of activities assigned to PPCB and MCL.

Real time and online maonitoring systerns

PSCST shali setup real time maonitoring of -indu-stri_al_-'efﬁuehts-_an:d' do_rﬁ_e_st:_l”c"';wa_s_'_te_ -
water for Directorate of Environment and Climate Change and- PPCB. All the online
Systems installed by the industries and sewage treatment plants shall be connected

el

Page | 6
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on single dashboard for effective monitoring of the industrial effluents and ‘domestic
waste water,

{xvili}  Monitoring of River Water Quality
PSCST shall collaborate with (1T Ropar for River Sutlej Water Quality Modelling to
~analyse the data being captured by the Real Time Water Quality Monitoring Stations

 installed on it.

135 Incasé of failure to comply with the aforementioned directions, action in accordance with
the provisions of the Environment '(.Protection) Act 1986 shall be taken.

; - e R.K.VERMA, 1AS
Place: ‘.:h‘?".d’_w" Principal Secretary Science, Technology
Date: - 9" October 2019 . & Environment, Punjab

- Endst. No. 10/228/2019/5TE-5/{ S9Y066 / 2-3 Dated, Chandigarh the 10" October 2019

_+ Acopyis forwarrded to the following for information please.

o - [/ -Chief-se_treta'ry,' Gde_rnmer_rt of Punjab

(W} Chief Principal Secretary to Chief Minister, Punjab .
Superintendgﬁmp.\'\
.

- Endst. '-No.-:loniZE'IZUIQISTE-SI 1S9Y06( { Y13 Dated, Chandigarh the 10" October 2019
A copy is forwarded to the following for information and necessary action.

(i) Administrative Secretary, Local Government, Punjab
(i) Administrative Secretary, Housing & Urban Development, Punjab
i) Administrative Setretary, Water Supply & Sa nitation, Punjab

{iv)  Administrative Secretary, Industries & Commerce, Punjab

(¥} Chief Executive Officer, Punjab Municipal Infrastructure Development Company
fvi) ‘Chigf ExecuﬁveOfﬁcer,Punjab Water Supply and Sewerage Board

- Wvil) . Deputy Commissioner; Ludhiana

(vit) - Commissioner, MC, Ludhiana
(ix) Chairman, PPCB
() Member Secretary, PPCB

Superintendent
<
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%2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppcbzotidh@gmait.com

No. gan Speed Post/online Dated 91 /
To 328 ) H}{/

/s Adhi Enterprises,
B-XXIII-2120/1, textile Colony, industrial Area-A,
tudhiana.

Subi- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water {Prevention &
Control of Pollution) Act, 1974,

2. Naotice for imposition of Environmental Compensation {EC) due to environmentai damage cause
by it. :

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the Board
ufs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & ufs 21 of Air [Prevention & Control of
Pollution} Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to aperate of the Board
to operate an outlet u/fs 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & industrial plant
ufs 21 of Air {Prevention & Control of Pollution) Act 1981 for discharging of effluent/ emissions from its
industrial premises,

And whereas, the Parliament of India had enacted the Water {Prevention & Controi of Pollution)
Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment {Protection) Act, 1986
and certain rules under the provisions of the Environment (Protection) Act, 1986 to protect and improve
the environment and for prevention of hazards to human beings, other living creatures, plants and
property and for maintaining or resorting the wholesomeness of water and to preserve the guality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Originai Application no. 597 of 2017, order dated
6.12.2018 passed in Original Application No. 125 of 2017 and M.A No, 1337 of 2, order dated 13.12.2018
passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original Application No.
710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central Pollution Control Board
(CPCB) by laying down the methodology to assess and recover compensation for damage to the
environment and utilize such amount in terms of an action plan for protection of the environment. The
CPCB has formulated the methodology for assessing Environmental Compensation on the basis of formula
submitted to the, NGT as mentioned in its order dated 19.2.2019 passed in original application No. 593 of
2017 and the Punjab Pollution Control Board has adopted the said methodology.

_ And whereas, the industry is a small scale red category unit and was granted consent to operate
under the Water Act, 1974 vide no. CTOW/Renewal/LDH1/2018/7643000 dated 11.06.2018 valid upio
30.06.2023 for discharge of treated trade effluent @ 100 KLD and domestic effluent @ 0.5 KLD into sewer.

And whereas, the industry was visited by officer of the Board on 01.09.2022 and it was cbserved
as under:- '

1. The industry was in operation during visit and only washing process was in operation.

2. Theindustry has installed ETP based on physio-chemical treatment followed by filteration systern.
The Aeration tank was under installation during visit.

3. The industry has instalied OCEMS system at the outiet of the industry.

4. The effluent samples were collected from the outlet and as per the Zonal Lab, Ludhiana letter no.
1209 dated 15/09/2022, the BOD came out to be 42 mg/| against 30 mg/). As such, the effluent
has failed to achieve the prescribed parameters of the Board.

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the Hon'ble
High Court, NGT and other Committees has issued directions u/s S of Environment {Protection) Act, 1986
vide letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partially treated
or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to review
the compliance of directions u/s S of Environment (Protection) Act, 1986 issued by the Department of
Science, Téchnologv & Environment, Government of Ptinjab vide above directions dated 10.10.2019 for

segregation of indusirial effluents discharged into municipal sewer of Ludhiana, wherein it was decided
as under:




1. All the water poiluting industries {except garment washing and service stations) discharging their
effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging their
industrial effluent into municipai sewer, Ludhiana by 31.03.2023 and period of consent he
reduced suitably to ensure compliance of the directions given by the Govt.

2. The above additional condition shall be imposed on all the industries having valid consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974, if not aiready imposed.

3. Directions ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the
industries not having valid consent to operate under Water (Prevention & Control of Pollution)
Act, 1974 for imposing above condition as well as to obtain consent to operate of the Board, within
15 days.

4. Notice ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority.

And whereas, in compliance to the decisions, the validity of consent to operate granted to the
industry under the Water (Prevention & Control of Pollution) Act, 1974 has been curtailed upto
31.03.2023 with a special condition that the industry shall take adequate steps to stop discharging their
industrial effluent into municipal sewer, Ludhiana by 31.03.2023.

And whereas, the industry has failed to achieve effluent standards as prescribed by the Board and
discharging untreated effluent into sewer.

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 witk hearing before
Chairman of the Board on 15.03.2023, wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently so as
1o achieve the prescribed standards. :

2. The industry shall not increase the capacity of dyeing machinery resulting in increased discharge
of effiuent beyond its consented quantity. ' :

3. Direction ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shali not discharge its industrial effiuent into municipal sewer after
31.03.2023,

4. In view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve Zero
Liquid Discharge (ZLD), within 15 days. .

. Interim Environmental compensation of Rs. 50,000/ is imposed on the mdustry based on best
assessment and judgment.

8. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immed'iately after
31.03.2023 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 has been conveyed to industry vide letter no. 1642 dated 17.04.2023. The industry was issued
directions u/s 33-A of the Water Act, 1974 vide letter no..1694 dated 19.04.2023 the industry shall not
discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated effluent into MC sewer,
as verified during the visit to the area on 16.05.2023.

And whereas, the industry has failed to comply with the directions issued to it to stop discharging
its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act, 1974
with hearing hefore Chairman of the Board on 30.06.2023.

It was observed that in compliance to the directions issued by the Govt vide no’

10/228/2015/STE-5/1534066/1 dated 20,10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Beard and has not stopped its industrial discharge into
sewer,
And whereas, after hearing the industry, officers of the Board and considering material facts on
record, the Chairman of the Board decided as under:
1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer,
2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.
3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection availabie to the industry for disposal of its trade effluent.
4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
. directions and shall submit its report, immediately.
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And whereas, the proceedings of personal hearing were conveyed to the industry vide no. 3495
dated 07.07.2023. _

And whereas, the industry was visited by officer of the Board on 30.10.2023 and it was observed
that the industry was in operation. _

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no. 546/2024
Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of Ludhiana
& 16 other scattered dyeing units which are not connected with any CETP are directly discharging the
effluentin Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024.

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional Commissioner
Municipal Corporation, Ludhiana to deliberate the finalization of site for installation of CETP for scattered
dyeing units on 16.08.2024, wherein it was decided that for carrying out sampling of the scattered dyeing
units, a team of officials of PPCB and PWSSB be constituted and shall submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, tudhiana vide
letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the treated effluent sampling of the unit was carried out
by the officer of the Board alongwith the PWSS8 Officials on 02.09.2024 and effiuent samples were

collected during visit and as per the analysis reports received from Board's lab, the conc. of parameter,

BOD=38 mg/| against prescribed standard of 30 mg/l, is beyond the prescribed limits of the Board.
And whereas, the industry is still discharging its industrial effluent into MC sewer and not

‘ complying with the directions issued /s 33-A of the Water {Prevention & Control of Pollution) Act, 1974

to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit without
valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging untreated
effluent into sewer continuously.

- And whereas, the industry is violating the provisions of the Water {Prevention & Controi of
Pollution} Act, 1574 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now decided
to impose the Environmental Compensation on the industry for degrading the environment and to issue
following directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974, to the industry,
after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer.

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to disconnect
the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for nen-compliance of
directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer,

As such, you are, hereby given an opportunity of persenal hearing before the Chairman of the
Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your position
with respect to above said violations, failing which action as deemed fit in the matter shall be taken under
the provisions of Water {Prevention & Control of Pollution) Act, 1974 & proposed directions shall be
confirmed without giving any further opportunity/ notice.

Adc(.\SF.tni
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollu'uon Control Board
Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the industry
regarding date & time of hearing and send the latest status report well before date of hearing,

vironmental Engineer

Add. Senior Eﬁaronmental Engineer
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St. No. 3, Baba Gajja Jain Colony, Near Moti Nagar,

Ludhiana.

notice for non-tompliance of directions issued ufs 33-A of the Water

(Prevention & Control of Pollution) Act, 1974,
2. Notice for imposition of Environmental Compensation {EC) due to environmental damage

cause by it.

. Whereas, it is mandatory on the part of the industry to obtain consent to astablish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to aperate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Poliution) Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Controt of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of india had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
{Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection} Act,
1986 to protect and improve the environment and for prevention of hazards to tuman beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

- And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments (order dated 3.8.2018, 19.2.2013 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passediin Original Application No, 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage 1o the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.20119 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a red category small scale unit. The industry has been granted
consent to operate under Water Act, 1974 vide no. CT OW/Renewal/LDH1/2022/18227350 dated
03.08.2022 valid upto 02.02.2023 for discharge of treated trade effluent @ 150 KLD into sewer.

And whereas, the Department of Science, Technology & Environment, Government of Punjab '

considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shatl not be discharged into municipal sewer of Ludhiana.

And wheress, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions ufs 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under; .

1. All the water polluting industries (except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt.

1405
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2. The above additional condition shall be imposed on all the industries hav;;ivai:'dn::n:::::;
operate under the Water (Prevention & Control of Pollution) Act, 1974,
imposed. i

. Di:zctions u/fs 33-A of the Water {Prevention & Control of Pollution) Act, 1_974;1:::12&: tc;
the industries not having valid consent to operate under Water {I‘:‘reventuont . r of
Poliution) Act, 1974 for imposing above condition as weil as to obtain consent to operate o
the Board, within 15 days. ) .

- Notice u/s 33-A of the :Valer (Prevention & Control of Pollution} Act, 1974 for clctsur.e of alt
Scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority. . . .

And whereas, in compliance to the decisions taken by the Competent Authority, vide letter
no. 5008 dated 02.11.2022, an additional condition has been imposed in consent to operate granted
to the industry under the Water {Prevention & Control of Poliution) Act, 1974 that the industry shall
take adequate steps o stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.2023.

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water Act,

1574 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that:-

1. Theindustey shall continue to operate its poliution control devices regularly and efficiently so
as to achieve the prescribed standards,

The industry shall not increase the capacity of dyeing machinery resulting in increased

discharge of effluent beyond its consented guantity.

Direction u/s 33-A of the Water {Prevention & Control

industry that the industry shall not distharge its indus
31.03.2023.

4. The Environmental Engineer, Re
 after 31.03.2023 and shall send

2.

of Pollution) Act, 1974 be issued to the
trial effluent into municipal sewer after

gional Office-1, Ludhiana shall visit the industry immediately
turther recommendations in the matter.

And whereas, vide letter no. 447 dated
been conveyed to the industry,

And whereas, vide latter no. 491 dated 31.01.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution} Act, 1974 have been issued to the industry that the industry shall
not discharge its industrial effluent into municipal sewer after 31.03 2023,

And whereas, the industry is still discharging its industrial effluent into MC sewer, as verified
during the visit to the area on 01.06.2023.

And whereas, the industry is not complying with the decision of personal hearing to stop
discharging its industrial effluent into M sewer by 31.3.2023

And whereas, the industry was issued notice to issue directions ufs 33.A of the Water Act,
1374 with hearing before Chairman of the Board on 28.07.2023,

it was observed that in com
10/228/2019/STE-5/ 1594066/1 dated 1

aboul 4 years inspite of regular persuas
into sewer,

30.01.2023, the proteedings of personal hearing have

pliance to the directions issued by the Gowt. vide nop,
0.10.2019, the industry has not made any progress in the last
ions by the Board and has not stopped its industrial discha rge

And whereas, after hearing the industry, officers of th
on record, the Chairman of the Board decided as under:

1. The industry shalt immediately dismantle and remove
trade efffuent into sewer.

The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission fconsent of the Board. - .
The Authorities of Municipal Corporation Ludhiana shall
connection avaitable to the industry for disposal of its trade effluent.

The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.

e Board and considering material facts

all outlets and shalf stop discharging its
2

immediately disconnect the sewer

And whereas, the preceedings of personal hearin

¢ were conveyed to the industry vide no.
4615 dated 18.08.2023.

And whereas, the industry was visited by officer of the Board on 17.11.2023 and the unit was
found in operation,

v

» ‘t}f'«'
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And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & 0.A. no. 546/2024
Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of
Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are directly
discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16,08.2024, wherein it was decided that 3 team of officials of
PPCB and PWSSB be constituted and shall submit report within 07 days

And whereas, the minutes of the meeting were issved by Municipal Corporation, Ludhiana
vide letter no. 969/ AC/P/D dated 20.08.2024.

And whereas, in. compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 20.09.2024 and the unit was found in operation and discharging
effluent into sewer. '

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/fs 33-A of the Water (Prevention & Control of Pollution} Act,
1974 1o stop discharging its industrial effluent intc MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31,03.2023 and still discharging
effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the envireament
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all gutlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of gutlets into sewer.

3. That Punjab State Power Corporation Llimited (PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4, That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shali
be taken under the provisions of Water {Prevention & Control of Polution) Act, 1974 & proposed
directions shall be confirmed withaut giving any further oppertunity/ noetice.

Add. Senior ngineer

Endst. No. Dated
A copy of the above is forwarded to the Environmental ineer, Punjab Pollution Control

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior EnviFonmental Engineer
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M/s Azeez Fabrics Private Limited, {previously M/s Gulab industries Pyt Ltd),
Plot no. 251, Industrial Arez-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water

(Prevention & Control of Pollution) Act, 1974.

2. Notice for imposition of Environmental Compensation {EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution} Act, 1974 & ufs 21 of Air (Prevention &
Control of Poliution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1874 &
industrial piant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of affluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Envirenment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beéngs, ather
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT}, New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12,3.2019 passed in Original
Application No. 710 of 2017 Originai Application No. 711, 712 of 2017) has empowered the Central
Poilution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
15.2.2018 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small-scale dyeing unit and was granted consent to operate
under Water Act, 1974 valid upto 30/06/2024 for discharge of treated trade effluent of 450 KLD into
sewer with suitable conditions,

And whereas, the industry was wsuted by officer of the Board on 20/06,’2022 and it was
observed as under: :

1. The industry was in operation and engaged in the process of dyeing and finishing of fabric.

2. The industry has installed physiochemical followed by biological treatment plant to treat its
trade effluent generated from dyeing section. Domestic effluent generated from the
industrizl premises 1s discharged into sewer.

3. The ETP consists of Equalization tank -> Chemical dosing -> Flocculator-> Tube settler {02 No.
in parallel} -> Aeration Tank (02 No. in series)-> Pre-filtration tank -> Sand filter -> Carbon
filter -> Final Qutlet,

4. The secondary tube settler of the industry was found missing inside the industry. The
representative informed that the secondary tube settlers of the ETP are sent for order and
will be installed within one month,

5. The treated effluent was being discharged into the public sewer. The sample of the same
were also collected and as per analysis report, the concentration of pH @ 8.9, TSS @ 122 mg,/!
and BOD @ 64 mg/1 found beyond prescribed limits,
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6. The machinery installed by the industry inside the premises and expected effluent generation

as per the SOPs prescribed by the Board is as under; - R &
Type Capacity of No. of Liquor Bath Lot MaximumEffluant C
Machine Machines Ratio {KLD) Ny

Soft-flow | 300 2 01:08 |4 5 96

Soft-flow | 450 4 01:08 4 5 288

Soft-flow 900 1 01:08 4 5 144

Soft-flow | 600 1 01:08 4 5 96

Sofi-flow 150 2 01:08 4 5 48

Total 672 KL

As such, the maximum effluent generation is 672 KLD if the unit comes in operation for 24
hours  day, however, the industry is having Consent to Operate only for 450 KLD.

7. The industry has not installed any water meter at source of fresh water, As such, the
assessment could not be done. The water meter record produced by the industrywas verified
during visit and concluded as under: -

Month Treated Water (Avg. | Energy Consumption KwHr/¥1.
KLD}

March 2022 159 0.43

April 2022 127 . 0.33

May 2022 - 140 0.34

June till 19" 2022 ' 121 _ 0.48

However, the industry has installed 7.5 KW Kirlosker make motor at outlet but the
same was showing discharge rate of 27.13 m3/Hr which is not in order. The calibration of the
water meter is required to be done.

8. The industry failed to produce any record regarding generation and disposal of hazardous
waste,

And whereas, the Chairman of the Board has directed the industries shall upgrade their
captive ETPs in order to achieve stringent standards as being implemented on the other CETPs in
Ludhiana for dyeing units, within six months. However, the industry has failed to upgrade its ETP till
date.

And whereas, the industry has failed to achieve prescribed standards, Also, it is discharging
its trade effluent Into MC sewer in violation of Government’s notification dated 10.10.2019.

And whereas, the industry was issued show cause notice for revocation of consent to operate
granted under Water Act, 1574 and violation of the provisions under Hazardous Waste Rules, 2016
with hearing before Senior Environmental Engineer of the Board on 15.09.2022, wherein it was
decided that:-

‘1. Consent to operate granted to the industry under Water (Prevention & Control of Poliution)

Act, 1974 be revoked. ' '

2. Actionu/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be initiated against
the industry for its closure. _ _

And whereas, the proceeding of hearing held on 19.09.2022 was conveyed to industry vide
letter dated 03.10.2022.

And whereas, the consent to operate granted to the industry upto 30.06.2024 was revoked
vide no. 4416 dated 03.10.2022.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s S of Environment (Protection} Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under: '

1. All the water polluting industries (except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt.

2. The above additional condition shall be imposed on all the industries having valid consent to
operate under the Water {Prevention & Control of Pollution) Act, 1974, if not already
imposed.

3. Directions u/s 33-A of the Water {Prevention & Control of Poliution) Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Control of

Pollution) Act, 1974 far imposing above condition as well as to obtain consent to operate of
the Board, within 15 days.
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4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with ‘opportunity of personal hearing before
Competent Authority,

And whereas, notice u/s 33-A of the Water Act, 1974 was issued to industry with hearing
before the CEE, Ludhiana on 16.12.2022. But, no one from industry attended the hearing. .

And whereas, after considering background of the case and material facts on the record, the
Chief Environmental Engineer of the Board decided as under:-

L. Direction u/fs 33-A of the Water Act, 1974 be issued to the industry that the industry shall stop
discharging its industrial effluent into Municipal sewer by 31.03.2023,

2. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter.

3. For other violations as stated in the notice, another hearing may be given to the industry.
And whereas, the proceeding of personal hearing held before the CEE, Ludhiana on

16.12,2022 was conveyed to industry vide letter no. 74 dated 05.01.2023 and vide letter no. 80 dated
05.01.2023, directions u/s 33-A of the Water Act, 1974 were issued to the industry that the industry
shall stop discharging its industrial effluent into Municipal sewer by 31.03.2023.

- And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 was issued to industry
with hearing before the CEE, Ludhiana on 24.01.2023, wherein it was decided that:-

1. The industry shall operate its ETP regularly and efficiently, so as to achieve prescribed
standards at all times.

2. The industry shall maintain record w.r.t. fresh water consumption, chemicals used and
operation of its ETP, on daily basis.

3. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days.

5. The consent to operate under the Water {Prevention & Control of Pollution) Act, 1974 be
granted to the industry upto 31.03.2023 with special condition that the industry shall take
adequate steps to stop discharging its industrial effluent into MC sewer by 31.03.2023.

6. The Environmental Engineer, Regional office-1, Ludhiana shall visit the industry immediately,
collect effluent samples, process consent application and submit report alongwith
recommendations, within 15 days,

And whereas, the proceeding of personal hearing held before the Chief Environmental
Engineer, Ludhiana on 24.01.2023 have been conveyed to industry vide letter no. 586 dated
03.02.2023,

And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 16.05.2023. :

And whereas, the Industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023.

It was observed that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer,

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under : |

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer.

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana.shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately,
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And whereas, the proceedings of pergnga'l‘l‘n;aring were conveyed to the industry vide no.
3450 dated 07.07.2023. :

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipa! drain/ sewer, The case is now listed for nearing on
27.11.2024. _ :

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days '

And whereas, the minutes of the meeting were issued by Municipal Corporation, Luchiana
vide letter no. 563/ AC/P/D dated 20.08.2024, '

And whereas, in compliance to ahove, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent sampies
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameters, Phenolic Compound =1.4 mg/l against prescribed standard of 1.0 mg/l is beyond the
prescribed limits of the Board. o

And whereas, the industry Is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution} Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1874 since 31.03.2023 and now discharging
untreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above, _

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remave all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board. _

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer,

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your
position with respect to above said viclations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

Add. Senior

Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-1, Ludhiana for information & necessary action. 1t is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Envitonmental Engineer
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2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax;- 01614673789  Website:- www .ppCcb.gov.in email:- ppchzo1ldh@gmail.com
No. £330 Speed Post!onhne Dated
To "4

M/s B.K Wools,
236/5, Gupta Road, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water

(Prevention & Control of Pollution) Act, 1974.

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air {Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit,

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Contro! of Pollution) Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution} Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
{Protectton) Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Jjudgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No., 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Originai Application Ne. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Qriginal Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board (CPCB] by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment, The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Poliution Control Board has
acopted the said methodology.

And whereas, the industry is 2 small scale dyeing unit and was granted consent to operate
under Water Act, 1974 upto 22/09/2021 for discharge of treated trade effluent @ 50 KLD into sewer.

And whereas, the treated effluent sampies of the industry were analyzed by the PBTI, Mohali
and as per analysis report, the concentration of 80D @ 58 mg/l was found beyond prescribed limits.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjaly vide above directions

_ dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhians,

wherein it was decided as under:

1. All the water polluting industries (except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Gowt. :

2. The above additional condition shall be imposed on all the industries having valid consenr to
operate under the Water (Prevention & Control of Pollution)- Act, 1974, if not already
imposed.

3. Directions ufs 33-A of the Water (Prevention & Control of Pollution)-Act, 1974 be issued to _
the industries not having valid consent to operate under Watar {Prevention & Contros of
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Pollution) Act, 1974 for imposing abov}; fond:t:on as well as to obtain consent to operate of

the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with apportunity of personal hearing before
Competent Authority.

And whereas, the industry is not having valid consent to operate under Water (Prevention &
Control of Pollution) Act, 1974 and also discharging untreated effluent into sewer.

And whereas, notice to issue directlons u/s 33-A of the Water Act, 1974 was issued to industry
with hearing before the CEE, Ludhiana on 16.12.2022. But, no one from industry attended the
hearing, :

And whereas, after considering background of the tase and material facts on the record, the
Chief Enviranmental Engineer of the Board decided as under:-

1. Direction u/s 33-A of the Water Act, 1974 be issued to the industry that the industry shall stop

discharging its industrial effluent into Municipal sewer by 31.03,2023.

2. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter.
3. For the other violations as stated in the notice, another hearing may be given to the industry.

And whereas, the proceeding of personal hearing held before the CEE, Ludhiana on
16.12.2022 has been conveyed to industry vide letter no. 77 dated 05.01.2023 and vide letter no. 82
dated 05.01.2023, directions u/s 33-A of the Water Act, 1974 were issued to the industry that the
industry shall stop discharging its industrial effluent into Municipal sewer by 31.03.2023.

And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 was issued to industry
with hearing before the CEE, Ludhiana on 24.01.2023, wherein it was decided as under:-

1. The industry shall operate its ETP regularly and efficiently, so as to achieve prescribed
standards at all times.

2. The industry shall maintain record w.r.t. fresh water consumption, chemicals used and
operation of its ETP, on daily basis.

3. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatibie area, within 15 days.

5. The Environmental Engineer, Regional office-1, Ludhiana shall visit the industry immediately,'

collect effluent samples, process consent application and submit report alongwith
recommendations, within 15 days.
And whereas, the proceeding of personal hearing held before Chairman of the Board on
24,01.2023 have been conveyed to industry vide letter no. 588 dated 03.02.2023.
And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 16.05.2023.
And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.
. And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act
1974 with hearing before Chairman of the Board on 06.07.2023. :
it was observed that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer,
And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the 8oard decided as under:
1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer.
2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board,
3. The Authorities of Municipal Corperation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.
4. The Environmental Engineer, Regional office-1 Ludhiana shali ensure the compliance of above
directions and shail submit its report, immediately. :
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And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3453 dated 07.07.2023.

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effiuent in Municipal drain/ sewer. The case is now listed for hearing on

27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.6'7.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 369/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the treated effluent sampiing of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 23.08.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameters, COD=292 mg/! against prescribed standard of 250 mg/l and BOD=65 mg/! against
prescribed standard of 30 mg/l is beyond the prescribed limits of the Board.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Pravention & Control of Pollution} Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating-the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously,

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Poltution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman cf the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer. _

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outiet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shali
be taken under the provisions of Water (Prevention & Control of Poliution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

C%m .
. Add, Seyonﬁntal Engineer
Endst. No, Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for infarmation & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Envirdnmental Engineer
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2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789  Website:- www.ppch.gov.in email;- ppebzo lidh@gmail.com,
No. £289s -/ Speed Post/online Dated '7;!’1/__9_ y

To
M/s H.C. Dyeing Works,

B-30, Plot NO. 3595-96, Baba Deep Singh Nagar, Opp. Truck Union, Moti Nagar,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water
{Prevention & Control of Pollution} Act, 1974,

2. Notice for imposition of Environmental Compensation (EC) due to environmentai
damage cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/fs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & ufs 21 of Air
(Prevention & Control of Pollution} Act 1881 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of
the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
& industrial plant u/s 21 of Air [Prevention & Control of Pollution) Act 1981 for discharging of
effluent/ emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Air {Prevention & Control of Pollution} Act, 1981, the Environment
(Protection] Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings,
other living creatures, plants and property and for maintaining or resorting the wholesomeness
of water and to preserve the quality of air. '

And whereas, the National Green Tribunal {NGT), New Delhi through its various orders/
Judgments (order dated 3.8.2018, 18.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in QOriginal Application No. 125 of 2017 and M.A No. 1337 of 2, arder
dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed
in Original Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered
the Central Pollution Control Board (CPCB) by laying down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action plan
for protection of the environment. The CPCB- has formulated the methodology for assessing
Environmental Compensation on the basis of formula submitted to the, NGT as mentioned in its
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Poltution
Control Board has adopted the said methodology.

And whereas, the industry is a small scale red category dyeing unit and it has been granted
consent under Water Act, 1974 vide no, CTOW/Renewal/LDH1/2018/8024612 dated 27.09.2018
valid upto 30.06.2023 for discharge of treated trade effluent @ 400 KLD into sewer,

And whereas, the Department of Science, Tethno[ogy & Environment, Government of
Punjab considering all the aspects of the matter including various recommendations and
decisions of the Hon’ble High Court, NGT and other Committees has issued directions u/s 5 of
Environment (Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and
dairy waste whether treated / partially treated or untreated shall not be discharged into
municipal sewer of Ludhiana. '

"And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022
Lo review the compliance of directions u/s 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of
Ludhiana, wherein it was decided as under:

1. AD the water polluting industries (except garment washing and service stations)
discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to

stop discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023
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and period of consent be reduceo"zﬁitably tn ensure comh!iance of the directions given

by the Govt.

2. The above additional condition shai be impased on all the industries having valid consent
to operate under the Water (Provention & Control of Pollution) Act, 1974 if not already
imposed, __

3. Directions u/fs 33-A of the Water tirrevention & Control of Pallution) Act, 1974 be issued
to the industries not having valid corsent to operate under Water \Prevention & Control
of Pollution) Act, 1974 for imposing above condition as well as to obtain consent to
operate of the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of
all scattered dyeing units of tudhizna be issued with opportunity of personal hearing
before Competent Authority. o
And whereas, vide letter no. 5014 dated 02.11.2022, the uafiditv of consent to operate

granted to the industry under the Water Act, 1974 has been curtailed upto 31.03.2023 with a
special condition that the industry shall take adequate steps to stop dlscharging their industrial
effluent into municipal sewer, Ludhiana by 31.03.2023.

And whereas, the industry was sied aotice to issite directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decrded as
under:-

1. The industry is advised to continue to operate its poliution control devices regularly and
efficiently to as to achieve the prescribed standards. _
The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity. : _

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to

the industry that the industry shall not discharge its industrial effluent into municipal

sewer after 31.03.2023.

4. The Environmental Engineer, Regional Gffice. 1, Ludhnana shall visit the mdustry
immediately after 31.03.2023 and shall send further recom mendations in the matter.
And whereas, the proceeding of personal hearing held before Chairman of the Board on

06.12.2022 has been conveyed to industry vide letter na. 449 dated 30.01.2023. :

And whereas, vide letter no. 487 dated 31 01.2023, the directions u/s 33-A of the Water
\Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry
shall not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was visited by officer of the Board on 01/06/2023 and it was
observed that the unit is still in operation and is discharging treated effluent into the MC sewer.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06.2023.

It was observed that in compliance to the directions issued by the Gowt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the
last about 4 years inspite of regular persitasions by the Board and has not stopped its industrial
discharge into sewer,

o}

After hearing the industry, officers of the Board and considering material facts on record,
the Chairman of the Board decided as under:
1. The industry shall immediately dismantie and remove all outlets and shall stop
discharging its trade effluent into sewer.
2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.
3. The Authorities of Municipal Corporation Ludhiana shail immediately disconnect the
sewer connection available to the industry for disposal of its trade effluent.
4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of
above directions and shall submit its report, immediately.
And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3492 dated 07.07.2023.
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And whereas, the industry was visited by officer of the Board on 01.12.2023 and it was
observed that the industry was in operation.

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & 0.A. no.
S46f2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024.

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by
Additional Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site
for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a
team of officials of PPCB and PWSSB be constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporation,
Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, the industry is still discharging its industrial effluent into ML sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution)
Act, 1974 1o stop discharging its industrial effluent into MC sewer by 31.03,2023 and operating
the unit without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still

~ discharging effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control
of Pollution) Act, 1974 as stated above.

And whereas, the matter has been considerad by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the
environment and to issue following directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1574, to the industry, after giving an opportunity of personal hearing before

Chairman of the Board:-

1. Thatthe industry shall immediately dismantle and remove all outlets and stop discharging
its trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued
for closure of outlets into sewer.

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall he directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-
compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to
municipal sewer. '

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain
your position with respect to above said violations, failing which action as deemed fit in the
matter shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974
& proposed directions shall be confirmed without giving any further opportunity/ notice.

: Add.@wﬁntal Engineer
Endst. No. ad

A copy of the above is forwarded to the Environmental Engineer, Punjab Poltution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform

the industry regarding date & time of hearing and send the latest status report well before date
of hearing.

Add.

1417
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§2¥ PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789  Website:- www.ppch.qov.in email:- ppcbzolidh@gmail.com

No.g3>.€ Speed Post/online Pated 7
To ' 8'( / 24

M/s Ishan Enterprises,
887, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for rion-compliance of directions issued u/s 33-A of the Water

(Prevention & Control of Pollution) Act, 1974,
2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Poliution) Act, 1974 & u/s 21 of Air {Prevention &
Control of Pollution) Act 1981 before the eétablishmentf expansion of the unit,

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Contro! of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution} Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
hving creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
18.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small scale red category dyeing unit and was granted consent
under Water Act, 1974 vide no. CTOW/Varied/LDH1/2019/9770277 dated 19.07.2019 valid upto
30.06.2023 for finishing of Hosiery Cloth @ 1750 Kgs/day and dyeing of hosiery Cloth @ 600 Kgs/day
with discharge of treated trade effluent @ 150 KLD and domestic effluent @ 1.3 KLD into sewer.

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon’ble High Court, NGT and other Committees has issued directions u/s 5 of Environment
(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

-1 All the water polluting industries {(except garment washing and service stations} discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt,
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2. The above additional condition shairbe imp;;ed on all the industries having valid consent to
operate under the Water (Prevention & Control of Pollution) Act, 1574, if not already
imposed.

3. Directions u/fs 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued to
the industries not having valid consent to operate under Water {Prevention & Control of
Pollution} Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days. _

4. Notice ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority.

And whereas, in compliance to the decisions taken by the Competent Authority, the validity

of consent to operate granted to the industry under the Water (Prevention & Control of Pollution) |

Act, 1974 has been curtailed upte 31.03.2023 with a special condition that the industry shall take
adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.2023. '

And whereas, the industry was issued notice ufs 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 25.01.2023, wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water {Prevention & Control of Pollution} Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023, _

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days.

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of the Board on
25.01.2023 have been conveyed to industry vide letter no. 753 dated 13.02.2023.

And whereas, vide letter no. 828 dated 16.02.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall
not discharge its industrial effluent into municipal sewer after 31.03.2023.

The industry is still in operation and is discharging treated effluent into MC sewer, as verified
during the visit to the area on 16.05.2023. ) -

The industry has failed to comply with the directions issued to it to stop discharging its
industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water

(Prevention & Control of Pollution} Act, 1974 with hearing before Chairman of the Board on

06.07.2023,

It was observed that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1534066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer. :

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantie and remove all outlets and shall stop discharging its
trade effluent into sewer.,

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3420 dated 07.07.2023,
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And whereas, the industry was visited by officer of the Board on 06.12.2023 and it was
observed that the industry was in operation.

And whereas, there is a pending matter in the NGT vide Q.A. no 225/2022 & 0.A. no,
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are nat connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Carporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024. _

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameters, pH=11.8 against prescribed limits of 6.5-8.5, T$S5=172 mg/l against prescribed standard
of 100 mg/l, TDS=2298 mg/| against prescribed standard of 2100 mg/l and BOD= 36 against prescribed
standard of 30 mg/i, is beyond the prescribed limits of the Board.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act,

11974 to stop discharging its industriat effluent into MC sewer by 31.03.2023 and operating the unit

without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 as stated above. -

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismant!e and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer. ‘

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shali be imposed on the industry for non-compliance
of directions issued u/fs 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patlala on 14.11.2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water {Prevention & Contro! of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

Add. Senior Engirorimental Engineer

Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. it is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Environmental Engineer
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Forjay
2" PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789  Website:- www.ppch.gov.in email:- ppcbzo1ldh@gmail.com

No. Speed Post/online Dated
No. 6304 | (ifay
M/s 1.5. Jain Dyeing Factory,
Plot No. 26/6/2, Baba Gajja Jain Colony, Near Moti Nagar,

Ludhiana.

Subi- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water

{Prevention & Control of Pollution) Act, 1974.

2. Notice for Imposition of Environmental Compensation (EC} due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the uriit,

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet ufs 25/26 of Water (Prevention & Control of Pollution} Act, 1974 &
industrial plant u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution} Act, 1974, the Air (Prevention & Contro! of Pollution} Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water

- and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Originat Application No. 125 of 2017 and M.A No. 1337 of 2, grder dated

~ 13.12.2018 passed in Qriginal Application No. 1038 of 2018, order dated 12.3.2019 passed in Original

Application No. 710 of 2017 Original Application No. 711, 712 of 2017} has empowered the Central
Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formuta submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

-And whereas, the Industry is a small scale red category dyeing unit, The industry has been
granted consent under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19889807 dated
02.11.2022 valid upto 31.03.2023 for discharge of treated trade effluent @ 140 KLD into sewer after

ETP,

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether

treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions ufs 5 of Environment (Protection) Act, 1986 issued by the
Department of Sciencé, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

1. All the water polluting industries (except garment washing and service stations) discharging
their effluent int¢ municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt.
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2. The above additional condition shail be imposed on all the industries having valid consent to
operate under the Water (Prevention & Control of Pollution} Act, 1974, if not already
imposed.

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued to
the industries not having valid consent to operate under Water {Prevention & Controt of
Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days.

4. Notice ufs 33-A of the Water (Prevention & Control of Pollution} Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority.

And whereas, the industry has been granted consent to operate under Water Act, 1974 valid
upto 31.03.2023 with special condition that it shall take adequate steps to stop discharging their

industrial effluent into municipal sewer, Ludhiana by 31.03,2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that:-

1. The industry is advised to continue to operate its pollution control devices regularly and
efficiently to as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023.

4. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of the Board on
06.12.2022 has been conveved to industry vide letter no. 451 dated 30.01.2023. The industry was
issued directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide letter no.
485 dated 31.01.2023 the industry shail not discharge its industrial effluent into municipal sewer after
31.03.2023, _

And whereas, the industry was visited by officer of the Board on 26/05/2023 and it was
observed that the unit is still in operation and is discharging treated effluent into the MC sewer.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06.2023.

it was observed that in compliance to the directions issued by the Gavt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer.

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:

1. Theindustry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer.

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board,

3. The Autharities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effiuent,

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately. '

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3474 dated 07.07.2023.

And whereas, the industry was visited by officer of the Board on 17.11.2023 and it was
observed that the industry was in operation.

And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
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directly discharging the effiuent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024. '

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh 3 meeting was taken by Additional
Commissioner Munitipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSE be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter ne. 569/ AC/P/D dated 20.08,2024.

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's iab, the conc. of
parameters, COD=416 mg/l against prescribed standard of 250 mg/I, BOD=82 mg/| against prescribed
standard of 30 mg/l and Oit & Grease = 18.9 against prescribed standard of 18 mg/l, are beyond the
prescribed limits of the Board.

And whereas, the industry is still discharging its industriat effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

- 1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.
2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer. :
3. That Punjab State Power Corporation Limited {PSPCL) Authoriiy shall be directed to
disconnect the supply of electricity available to the industry.
_ 4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11,2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

. Add. Senior Ef

Endst. No. Dated -
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing. .

Add. Senior Environmental Engineer
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|rele Fax:- 01612573788 Webslte:- www.ppch.aov.in email:- ppcbzotidh@gmail.com

Fomr
99 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

No. 2353 Speed Postionline Dated g7y,
To S Y

M/s Jamna Dyeing & Finishing Mills,
2840, Industrial Area-A, Link Road, Opp-Aman Dharam Kanda,
Ludhiana.

Sub:- 1. Show cause notice for non:-compliance of directlons issued ufs 33-A of the Water

{Prevention & Control of Pollution) Act, 1974.
2. Notice for imposition of Environmental Compensation {EC} due to environmental damage

cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/fs 21 of Air (Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet ufs 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant ufs 21 of Air {Prevention & Control of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures; plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air. -

And whereas, the National Green Tribuna! {NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board (CPCB} by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original appllcatlon No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodelogy.

And whereas, the industry is a small scale, red category dyeing and it has been granted
consent to operate under Water Act, 1974 vide no. CTOW/Varied/LDH1/2019/11158656 dated
16.09.2019 valid upto 30.06.2024 for discharge of treated trade effluent @ 47 KLD into sewer after
treatment through ETP.

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions u/s S5 of Environment
(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste 'whether '
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meetirig was taken by Competent Authority of the Board on 13.07.2022 10
review the compliance of directions u/s 5 of Envirenment (Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10,10.2019 for segregation of industria) effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

1. All the water polluting industries {except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging

Fheir industrial effluent inte municipal sewer, Ludhiana by 31.03.2023 and period of consent

be reduced suitably to ensure compliance of the directions given by the Gowt.
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The above additional condition shall be irﬁposed on all the industries having \ra.!id ronsent 1o 5
operate under the Water (Prevention & Control of Pollution) Act, 1974, if not aiready °
imposed, : R
Birections u/s 33.A of the water (Prevention & Control of Pollution) Act, 1974 be issued 1o
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 for imposing above condition as well as to obtain consent Lo operate of
the Board, within 15 days. . ' e
Notice u/s 33-4 of the Water {Prevention & Contral of Pollution} Act, 1974 for closure of all
Scaltered dyeing units of Ludhiana be issued with opportunity of personal hearing before
. Competent Authority.
And whereas, vide letter no, 5052 dated 04.11.2022, the validity of consent to operate
granted ta the industry under the Water (Prevention & Control of Pollution) Act, 1974 has been
curtailed upto 31.03.2023 with a special condition that the industry shall take adequate steps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023,
And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1374 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that;-
1. The industry is advised to continue to operate its pollution control devices reguiarly and
efficiently 1o as to achieve the prescribed standards,

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effiuent beyond its consented quantity,

Direction u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023, '

Ca.

.

4. The Environmental Engineer,
after 31.03.2023 and shal| se

And whereas, the praceed)
06.12.2022 have been conveyed to
And whereas, the industry
observed that the unit is still in ope

Regional Office-1, Ludhiana shall visit the industry immediately
nd further recommendations in the matter. '
ng of personal hearing held before Chairman of the Board on
industry vide letter no. 5708 dated27.12.2022.

was visited by officer of the Board on 16.05.2023 and it was
ration and is discharging treated effluent into the MC sewer,

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1574 with hearing before Chairman of the Board on 30.06.2023.

It was observed that in compliance to the directions issued by the Gowt. vide no.
10/228/2019/5TE-5/1 594066/1 dated 10.10.2019, the industry has not made ony progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer. :

And whereas, after hearing the industry, officers of the Board
on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and femove all o
trade effluent into sewer. '
2. The industry shall not operate its outlet for discharg
obtaining prior permission /consent of the Board.
The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effiuent. .
The Environmental Engineer, Regional office-1 Ludhiana shal
directions and shall submit its report, immediately.

and considering materiat facts
tlets and shail stop dischargin'g-.its

e of trade efflyent into sewer without

4. | ensure the compliance of above

And whereas, the proceedin
3483 dated 07.07.2023.

Ang whereas, there is a pending matter in the NGT vide O.A, no 225/2022 & O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CET? are
directly discharging the effluent in Municipal drain/ sewer. The case jis now listed for hearing on
27.11.2024.

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committes
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh 2 meeting was taken by Additionat

Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation

gs of personal hearing were conveyed to the industry vide no.
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of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shail
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024, _

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter, Phenolic Compound =1.3 mg/l against prescribed standard of 1.0 mg/l is beyond the
prescribed limits of the Board.

And whereas, the industry is still discharging its industrial effluent inte MC sewer and not
complying with the directions issued u/s 33-A of the Water [Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above. '

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to Issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving-an oppertunity of personal hearing before Chairman of the Board:-

1. Thatthe industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer.

3. That Punjab State Power Corporation Limited (PSPCL) Authority shali be directed to

-disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outtet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm 10 explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Preventicn & Control of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

Add. Senior Efvironmental Engineer
Endst. No. ' Dated _
A copy of the above is forwardéd to the Environmental Engineer, Punjab Pallution Control
Board, Regional Cffice-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Envifonmental Engineer
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¥ PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789 otk moman o st ppepzolidh@gmail.com

No. 63 8o Speed Postionline Dated 91;//&,1
To

M/s National Scientific Dyers,
Plot No-37 A, Industrial Area-A,
Ludhiana,

Sub:- 1. Show cause notice for non-tompliarce of dIrec_tlorls issued ufs 33-A of the Water
{Prevention & Control of Pollution}) Act, 1974,

2. Natice for imposition of Environmental Compensation {EC) due to environmental damage
cause by it

. Whereas, it is mandatory on the part of the industry to obtain consent to astablish of the
Board uw/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/fs 21 of Air
(Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of
the Board to operate an outlet ufs 25/26 of Water {Prevention & Control of Pollution) Act, 1974
& industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of
effluent/ emissions from its industrial premises,

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings,
other living creatures, plants and property and for maintaining or resorting the wholesomeness
of water and to preserve the quality of air,

And whereas, the National Green Fribunal {NGT}, New Delhi 'through its various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order
dated 13.12.2018 passed in-Original Application No. 1038 of 2018, order dated 12.3.2019 passed
in Original Application No, 710 of 2017 Original Application No. 711, 712 of 2017} has empowered
the Central Pollution Conitrol Board (CPCB) by laying down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action plan
for protection of the environment. The CPCB has formulated the methodology for assessing
Environmental Compensation on the basis of formula submitted to the, NGT as mentioned in its
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution
Control Board has adopted the said methodology.

And whereas, the industry is a small scale red category unit and the industry was granted
consent under Water Act, 1974 vide no. CT OW/Renewal/LDH1/2018/7933381 dated 23.07.2018

valid upto 30.06.2023 with discharge of treated effluent

@ 300 KLD into municipal sewer after
treatment through ETP.

And whereas, the industry was issued show cause notice for revocation of consent to
operate granted under Water Act, 1974 with hearing before the CEE, Ludhiana on 15.06.2022,
wherein it was decided that:-

1. The industry shall submit the data w.r.t. 'operat'ion of effluent treatment plant from April
2022 onwards to the Board, within 10 days,

2. The industry shall not install any additional machine
capacity without prior permission of the Board,

3. Environmental Engineer, Regional Office-1, Ludhiana shall vi
contentions of the industry within 10 days and
recommendations,

And whereas, the proceeding of the hearing were conv
2757 dated 04.07.2022.

e ————————

ry and increase its production

sit the industry to vefify the
submit report alongwith

eyed to the industry vide letter no.
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; d it was
23/06/2022 and it
And whereas, the industry was visited by of_ﬁcer of the Board on 23/0f o |
observed as under: | | it and engaged in the process of dyeing of
. : it a f
1. The industry was in operation during vis ‘
polyester yarn.

) t-based plant to treat its trade effluent

2. Theindustry has installed physiochemical treatmen ted from the industrial premises

generated from dyeing section. Domestic effluent generate :
is discharged into sewer, . - settler -»

3. Theerp cgonsisls of Equalization tank -> Chemical dosing -> Flgc_cula;or i;gt:’eto rchione

Sand filter -> Carbon filter -> Final Qutlet. The industry is yet to upgrade H
the Stfinsent standards as prescribed by the Board. ‘ le of the same
4. The trested efflyent was being discharged into the public sewer.'ThE e 780 g/l
were also collected and as per analysis report, the concentration of COD @ 280 m
and BOD @ 45 mp/| is found beyond prescribed limits. o "
And whereas, theg{ndustry has :ailed to achieve prescribed standards in violation of the
provisions of Water (Prevention & Control of Pollution) Act, 1974.

"~ And whereas, a3 meeting was taken by the Competent Authority of the 8oa "¢ on
13.07.2022 to review the compliance of directions u/s 5 of Environment {Protection) Act, 1936
'ssued by the Depaitment of Science, Technology & Environment, Government of Punjab vide
order dated 10.10.2019 for segregation of industrial effiuents discharged into municipal sewer
of Ludhiana, In sai

. d meeting, following decisions were taken:
1. Al the water polluting industries (exce

pt garment washing and service stations)
discharging their effluent into m

unicipal sewer, Ludhiana shall take adenuate steps to
stop discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023
and period of tonsent be reduced suitably to ensure compliance of the directions given
by the Gowt. : '

The above add itional condition shail
tonsent to operate under the Water (p
already imposed.

3. Directions u/s 33
to the industries

be imposed on all the industries having valid
revention & Control of Pollution) Act, 1974, if not

-A of the Water {Prevention & Controi of Pollution) Act, 1974 be issued
not having valid consent to operate un
. 1974 for imposin
operate of the Board, within 15 days.
Notice u/s 33-A of the Water (Prevent
all scattered dyeing units of Ludhian
before Competent Authority.

der Water {Prevention & Control
g above condition as well as to obtain consent to
ion & Control of Pollution) Act, 1974 for closure of
a be issued with opportunity of personal hearing

sewer, Ludhiana by 31.03.2023.

And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 has been issued

ana on 28.10.2022, wherein it was decided as
under:-

The industry shalf operate its ETP regularly and off;
discharge standards prescribed by the Board.

The industry shall submit a bank puarantee of Rs, 50,000/-
for the compliance of Poliution Control Laws. In case of failure, the same.will be encashed
without any further notice.

3. The industry shall take immediate ade
effluent into Municipal sewer by 31.0

ciently, so as to achieve the effluent

within 15 days, as an assurance

quate. steps to stop discharging their industrial

-2023, failing which directions u/s 33-A of the
Water Act, 1974 shall be issued for its closure without any further notice in the matter.

4. The Environmental Engineer, Regional Office-1, Ludhiana shall immediately monitor the
ETP installed by the industry and shall send further recommendations in the matter.




5. -RGS?rding Stopping of discharge of effluent into Municipal sewer, the Environmental
Engineer, Regional office-1, Ludhiana shall visit the industry immediately after 31.03.2023
and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chief Environmental
Engineer Ludhiana on 28.10.2022 have been conveyed to industry vide letter no. 5038 dated
04.11.2022.

And whereas, the industey was still in operation and discharging treated effluent into MC
sewer, as verified during the visit to the area on 16.05.2023.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. _

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023.

It was observed that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the
last about 4 years inspite of regular persuasions by the Board and has not stopped its industrial
discharge into sewer. .

And whereas, after hearing the industry, officers of the Board and considering material
facts on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantie and remove all outlets and shall stop
discharging its trade effluent into sewer.

2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities. of Municipal Corporation Ludhiana shall immediately disconnect the
sewer connection available to the industry for disposal of its trade effluent.

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of
above directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3447 dated 07.07.2023.

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & Q.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effiuent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024, _ _

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by
Additional Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site
for installation of CETP for scatteied dyeing units on 16.08.2024, wherein it was decided that a
team of officials of PPCB and PW55B be constituted and shall submit report within 07 days,

And whereas, the minutes of the meeting were issued by the Municipal Corporation,
Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSR Officials on 11.09.2024 and the unit was found in operation and discharging
effluent into sewer,

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued ufs 33-A of the Water {Prevention & Control of Pollution)
Act, 1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating
the unit without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and stilt
discharging effluent into sewer continuously. .

And whereas, the industry is violating the provisions of the Water {Prevention & Control
of Pollution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the
environment and to issue following directions u/s 33-A of the Water (Prevention & Control of
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Pollution} Act, 1974, to the industry, after giving an opportunity of personal hearing before
Chairman of the Board:- ' . e

1. Thatthe industry shall immediately dismantle and remove all outiets and stop discharging
its trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued
fpr closure of outlets into sewer. ) |

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry. '

4. That an Environmental Compensation shall be imposed on the industry for non-
compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to
municipal sewer,

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala an 14.11.2024 at 02:30 pm to explain
your position with respect to above said-violations, failing which action as deemed fit in the
matter shall be taken under the provisions of Water {Prevention & Controtl of Poliution) Act, 1974
& proposed directions shall be confirmed without giving any further opportu'nitW notjce.

Add. Senior Ei ental Engineer
Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-2, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of

Endst. No.

hearing, -

Add. Sepior Ehvirc?ﬁrnenta! Engineer
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2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www._ppcb.gov.in email:- ppcbzo1 tdh@gmail.com.

No. 22 06~ 29 Speed Postionline Dated ,, I;!/D- Y
To

M/s Nataraj Scientific Dyers,
Oppaosite Aman Dharam Kanda, Link Road, industrial Area-A,
Ludhiana.

Subi- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 alongwith show cause notice for refusal of
consent to operate under the Water (Prevention & Contral of Pollution} Act, 1974.
2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
caused by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & ufs 21 of Air
(Prevention & Control of Poilution} Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of
the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
& industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for discharging of
effluent/ emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Poliution) Act, 1974, the Air {Prevention & Control of Pollution} Act, 1981, the Environment
(Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings,
other living creatures, plants and property and for maintaining or resorting the wholesomeness
of water and to preserve the quality of air. -

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order
dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3,2019 passed
in Original Application Ne. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered
the Central Pollution Control Board {CPCB) by laying down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action plan
for protection of the environment. The CPCB has formulated the methodology for assessing
Environmental Compensation on the basis of formula submitted to the, NGT as mentioned in its
order dated 19.2,2019 passed in original application No. 593 of 2017 and the Punjab Pollution
Control Board has adopted the said methodology.

And whereas, the industry is a small scale red category dyeing unit and was granted
consent to operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/17771265 dated
14.05.2022 valid upto 13.05.2023 for Dyeing of Acrylic Yarn @1600 Kgs/Day Dyeing of Polyster

~ Cloth @1400 Kgs/day with discharge of treated trade effluent @ 200 KLD and domestic effluent
@ 5 KLD into sewer.

And whereas, the Department of Science, Technology & Environment, Government of
Punjab considering all the aspects of the matter including various recommendations and
decisions of the Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of
Environment (Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effiuents and
dairy waste whether treated / partially treated or untreated shall not be discharged into
municipal sewer of Ludhiana. :

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022
to review the compliance of directions u/fs 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effiuents discharged into municipal sewer of
Ludhiana, wherein it was decided as under:
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1. All the water polluting industries (except garment washing and service stations)

discharging their effluent into municipal sewer. Ludhiana shall take adequate steps to

stop discharging their industrial effiuent into municipal sewer, Ludhiana by 31.03.2023

and period of consent be reduced suitably to ensure compliance of the directions given

by the Govt.

2. The above additional condition shalt be imposed on all the industries having valid consent
to operate under the Water {Prevention & Control of Pollution) Act, 1974, if not already
imposed.

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued
to the industries not having valid cansent to operate under Water {Prevention & Control
of Pollution) Act, 1974 for imposing above condition as well as to obtain consent to
operate of the Board, within 15 days.

4. Natice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1874 for closure of
all scattered dyeing units of Ludhiana be issued with opportunity of personal hearing
before Competent Authority.

And whereas, in comgpliance 1o the decisions taken by the Competent Authority, the
validity of consent to operate granted to the industry under the Water {Prevention & Contraol of
Poliution) Act, 1974 has been curtailed upto 31.03.2023 with a special condition that the industry
shall take adequate steps to stop discharging their industrial effiuent into municipal sewer,
Ludhiana by 31.03.2023.

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearlng
before Chairman of the Board on 25.01.2023, wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and
efficiently to as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resuliing in increased
discharge of effluent beyond its consented quantity. : '

3. Direction u/fs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to
the industry that the industry shall not discharge its industrial effluent into municipal
sewer after 31.03.2023.

4. Inview of the directions issued by the Board to the industry regarding stopping discharge
of industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to
achieve Zero Liguid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15
days. .

S. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry
immediately after 31.03.2023 and shall send further recommendations in the matter.
And whereas, the proceeding of personal hearing held before Chairman of the Board on

25.01.2023 have been conveyed to industry vide letter no. 740 dated 13.02.2023.

And whereas, vide letter no. 826 dated 16.02.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution} Act, 1974 have been issued to the industry that the industry
shall not discharge its industrial effiuent into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 31.05.2023.

And whereas, the industry has failed to compiy with the directions issued to it to stop
discharging its industrial effluent into municipal sewer aftar 31.03.2023.

And whereas, the industry was issued Notice to issue directions u/fs 33-A of the Water
Act, 1974 with hearing before Chairman of the Board on 06.07.2023.

And whereas, after hearing the industry, officers of the Board and considering material
facts on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and remove all outlets and shall stop
discharging its trade effluent into sewer.

2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /cansent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the
sewer connection available to the industry for disposal of its trade effluent.
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4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of
above directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were canveyed to the industry vide
no. 3426 dated 07.07.2023.

And whereas, a cbmplaint has been received in the Board through video message on
whatsapp on 21.07.2024 against the industry indicating stagnation of dyelng effluent / flooding
in the streets and operation of the industry at that time.

And whereas, to verify the complaint, the industry was visited by officers of the Board on
21.07.2024 at 07:00 pm and it was observed that the industry was not in operation, however,
the representative, Sh. Naveen Kaplish, Partner of the industry informed during visit that it had
stopped dyeing operation at 04:00 pm. The untreated dyeing effluent was found stagnated inside
the working area and also stagnation of effluent was found in the street in front of the industry,
However, the industry was not in operation and was not discharging any effluent outside the
industrial premises at the time of visit. To verify whether the industry had discharged untreated
effluent or not, the samples of untreated effluent stagnated inside the industrial premises and
waste water stagnated on the road infront of the industry were collected during visit and as per
analysis report, the conc. of various parameters collected from both locations were found beyond
the prescribed limits.

Accordingly, directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974
were issued for closure of industry and disconnection of power supply vide no, 4418-19 dated
05.08.2024. |

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by
Additional Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site
for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a
team of officials of PPCB and PWSSB be constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by Municipal Corporation,
Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, the industry has now applied for fresh Consent to Operate’ under the Water
{Prevention & Control of Pollution} Act, 1974 along-with request to restore the electric
connection through OCMMS.

And whereas, the industry was visited by officer of the Board on 24.10.2024 & it was
observed that the industry was not in operation during visit due to disconnection of electric
connection vide TDCO no. 124 dated 07.08.2024.

And whereas, the industry has given representation requesting extension time of around
8 to 10 months to comply with the potlution control norms, to relocate to another location
alongwith other industry members of our association, Industrial Area-A Dyeing Association. Also
actively looking for option to move the industry individually and as an alternative, they are aiso
considering the installation of a ZLD treatment plant,

And whereas, the industry has neither given any concrete proposal/ document for shifting
nor submitted any purchase order for adoption of ZLD system in existing unit, in compliance of
directions issued by the Board so as to comply with directions issued by the Govt dated
10.10.2019.

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & Q.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024, _ .

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution)
Act, 1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating
the unit without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now
discharging untreated effluent into sewer continuously.
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And whereas, the industry is violat:; the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 as stated above. ’ .

And whereas, the matter has been considered by the Compeient Authority and it has now
decided to refuse application applied by the industry for obtaining consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974, to impose the Environmental Compensation
on the industry for degrading the environment and to issue following directions u/s 33-A of the
Water {Prevention & Control of Pollution) Act, 1974, to the industry, after giving an opportunity
of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantie and remave all outlets and stop discharging
its trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued
far closure of outlets into sewer.

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-
compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to
municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain -
your position with respect to above said violations, failing which action as deemed fit in the
matter shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974
& proposed directions shall be confirmed without giving any further opportunity/ notice.

;: Add. @mmenml Engineer
Endst. No. Dat

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Ad i ronmental Engineer

A
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M/s Om Processors Pt Ltd,

Plot no.-K-3, Textile Colony, Industrial Area-a,
Ludhiana.

Show cause notice for non-compliance of directions issued u/s 33-A of the Water
{Prevention & Control of Pollution) Act, 1974,

2. thice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air {Prevention-& Control of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises, _ _

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment {Pfotection} Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air,

And wheréas, the National Green Tribunal (NGT}, New Delhi through its various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application ne. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017} has empowered the Central
poliution Contro) Board (CPCB) by laying down the methodology to assess-and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmentat
Compensation on the basis of formula submitied to the, NGT as mentioned in its order dated
19.2.2018 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology. .

And whereas, the industry is @ small scale red category unit and was granted consent to
operate under Water Act, 1974 vide no. CTI OW/RenewaI/LDH1f2019/10496820 dated 16.08.2019
valid upto 31.03.2024 for discharge of treated trade effluent @ 700 KLD and domestic effluent @ 1.1
KLD into sewer. ‘

And whereas, the Department of Science, Technology & Environmenl_, Government of Punjab
considering all the aspects of the matter including various recommendations and decisio.ns of the
 Hon'ble High Court, NGT and other Committees has i_ssued directions ufs 5 of Enjmronment

(Protection) Act, 1986 vide letter dated 10.10,2019 that industrial effluents and dairy waste \f\rhether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 10
review the compliance of directions u/fs 5 of Environment {(Protection) Act, 1986 issuec.i bv‘the
Department of Science, Tectinology & Environment, Government of Punjab vide above dlrde:yons
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under: ‘ ’ ‘

1. All the water polluting industries {except garment washing and service stations) d!SChafEEﬂB
- . : teps to stop discharging
their effluent into municipal sewer, Ludhiana shall take adequate 5 P 9 :
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt. |
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2. The above additional Condition shall be Imposed on all the industries having valid consent tg
Fperale under the Water {Prevention & Control of Pollution) Act, 1974, if not already
HMposed.
3. Directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to
the industries not having valid consent o operate under Water (Prevention & Control of
Pollution) act, 1974 for imposing abave condition as well as to obtain consent to operate of
the Board, within 13 days, |
4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all
Scattered dyeing units of Ludhiana be Issued with opportunity of personal hearing before
Comipetent Autherity. |
And whereas, in compliance to the decisions taken by the Competent Authority, the validity
of consent to operate granted to the Industry under the Water (Prevention & Control of Pollution)
Act, 1974 has been Curtailed upto 31.03.2023 with a special condition that the industry shal take
adequate steps to Stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.2023 - - : '

And whereas, the industey was issued notice ufs 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 15.03.2023, wherein it was decided as under:-

1. The industry shalt tontinue to operate its pollution canitrot devices regularly and efficientty so
2s to achieve the prescribed standards,

2. The industry shall not increase the capacity of dveing machinery resulting in increased
discharge of effluent beyond its tonsented quantity.

3. Direction u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shafl not discharge its industrial effluent into municipal sewer after
31.03.2023, '

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into Mc sewer by 31,03.2023, the industry shall submit scheme to achieve.
Zero Liquid Discharge (ZLD}, within 15 days,

3. The Environmental Engineer, Regional Office-2, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter. :

And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 have been conveyed to industry vide letter ng. 1781 dated 25.04.2023.

And whereas, vide letter no. 1816 dated 26.04.2023, the directions u/s 33-A of the Water
(Prevention & Contral of Pollution) Act, 1974 have been issued to the industry that the ndustry shall
nat discharge its industrial effiuent into municipal sewer after 31.03.2023, '

And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 15.05.2023,

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. '

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023

It was observed that in compliance to the directions issued by the Gowvt. vide no.
10/228/2019/5TE-5/1594066/1 dated 10.10. 2019, the industry has not made any progressin the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into-sewer. o

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under: _

1. Theindustry shall immediately dismantie and remove all outlets and shall stop discharging its
trade effluent into sewer,

2. The industry shall not operate its outlat for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipai Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposai of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.

And whereas, the proceedings of persona) hearing were conveyed to the industry vide no,

3441 dated 07.07.2023.
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And whereas, the industry was visited by the officer of the Board on 06.11.2023 and the unit
was found in operation and discharging effiuent into sewer.

And whereas, there is 2 pending matter in the NGT vide Q.A. no 2252022 & Q.A, no.
546/2024 Budha Nallah case, tudhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024.

And whereas, in compliance of declsion of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08,2024, wherein it was decided that a team of officials of

* PPCB and PWSSB be constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 02.09.2024 and the unit was found in operation and discharging
effluent into sewer.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued ufs 33-A of the Water (Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent inta MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging
effluent into sewer continuously,

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 as stated above. :

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove alt outlets and stop discharging its

" trade effluent into-sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for

closure of outlets into sewer.

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Enviranmental Compensation shall be imposed on the industry for non-compliance
of'directions issued u/s 33-A of Water Act, 1974 for closure of its gutlet to municipal sewer,

: As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vataveran Bhawan, Nabha Road, Patiala on 14,11.2024 at 02:30 pm to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Contral of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notic

by
Add, Senior Enyi nm’éﬁe Engineer

Endst. No. Dated 7

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, tudhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Environmental Engineer
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2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppch.gov.in email:- ppcbzo1ldh@gmail.com

No. 6369~ Speed Postonl
e 2 pee online Dated 37’” k'f

M/s Perfect Dyeing & Finishing Industries,
97-C, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issved ufs 33-A of the Water

{Prevention & Control of Pollution} Act, 1974.
2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Polution) Act, 1974 & u/s 21 of Air (Prevention &
Contro! of Pollution) Act 1981 before the establishment/ expansion of the unit.

And m._fhereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Poliution) Act, 1974 &
industrial plant ufs 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Air {Prevention & Control of Pollution} Act, 1981, the Environment
(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air. '

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, arder
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology. - :

And whereas, the industry is a small scale red category unit and was granted consent to
operate under Water Act, 1974 vide no. CT OW/Fresh/LDH1/2022/19834387 dated 22.09.2022 valid
upto 31.03.2023 for discharge of treated trade effluent @ 240 KLD and domestic effluent @ 2 KLD
into sewer with special condition that the industry shall 1ake adequate steps to segregate & stop the
effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the
Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2019.

And whereas, the effiuent sample of the industry was collected by officer of the Board on
17.02.2023 and as per analysis report, the concentration of pH (9.1), T35 (140 mg/l}, COD (723 mg/h),

. BOD (190 mg/1} and Qit & Grease {25.2 mg/!) is found beyond prescribed limits.

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering al! the aspects of the matter including various recornmendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, 3 meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
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dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided ac under: '

1. All the water polluting industries {except garment washing and service stations} disch;rging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipat sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt.

2. The above additiona! condition shall be imposad on all the industries having valid consent tp
Operate under the Water {Prevention & Control of Poliution) Act, 1974, nf not already
imposed.

3. Directions u/s 33-A of the Water (Prevention & Control of Pallution) Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 lor imposing above condition as well as to obtain consent to operate of
the Board, within 15 days. : '

4. Notice u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority, -

And whereas, the industry has failed to achieve effluent standards as prescribed by the Board
and discharging untreated effluent into sewer, ‘

And whereas, the industry was issued notice ufs 33-A of the Water Act, 1974 with hearing
before Chairman of the 8oard an 15.03.2023, wherein it decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently so-
as to achieve the prescribed standards, : :

2. The industry shall nat increase the capacity of dyeing machmery resulting in increased
discharge of effluent beyond its consented quantity. -

Direction u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023.
4. In view.of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve

Zero Liquid Discharge {ZLD), within 15 days. .

5. Interim Environmental compensation of Rs, 1,00,000/- is imposed on the industry based on
best assessment and judgment. -

6. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry rmmedlately
after 31.03.2023 and shall send further recommendations in the maiter,

And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 have been conveyed to industry vide letter no. 1769 dated 25.04.2023.

And whereas, vide letter no. 1828 dated 26.04.2023, the directiohs u/fs 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the rndustrv shall
not discharge its industrial effluent into municipal sewer after 31.02;2023.

And whereas, the industry was still in operation and discharging treated effluent into MC
sewer, as verified during the visit to the area on 15.05.2023,

And whereas, the industry has failed 10 comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31,03.2023. _

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07,2023.

It was observed that in compliance to the directions issued by the Gowt, vide no,
10/228/2019/5TE-5/1594066/1 dated 10.10.2013, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer.

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer.

2. The mdustry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining pricr permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

w
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121 Engineer, Regional office-1 Ludhiana shall ensure the compliance of above

hall submit jts teport, immediately.
he proceedings of personal hearing were conveyed to the industry vide no.
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Angd whereas, t
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546 ,20;4'1:“:::'2‘:; :“-‘fe s @ pending matter in the NGT vide O.A. no 225/2022 & OA. o
area-A of LUdh%an &a case, Ludhiana, wherein it is mentioned that 26 dyeing u'mts in industrial
directly discharn a & 16 other scattered dyeing units which are not connectefl with any CETP are

rging the effluent in Municipal drain/ sewer. The case Is now listed for hearing on
27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble vidhan Sabha Committee
On 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh 3 meeting was taken by Addifional
Commissioner Municipat Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of
PPCB and PWSSB be constituted and shall submit report within 07 days. .

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 23.08.2024 and the unit was found in operation and discharging
effiuent into sewer. :

And whereass, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging
effluent into sewer continuously. '

© And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
ciosure of outlets into sewer,

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to
disconnect the supply of electricity availabie to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued ufs 33-A of Water Act, 1974 for closure of its outiet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm 10 explain your
position with respect to above said violations, failing which action as deemaed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Poliution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

. Add. Se 1 ‘ﬁngineer
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional OfﬁceI tudhiana for information & necessary action, It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Environmental Engineer
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& PUNJAB POLLUTION CONTROL BOARD
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M/s Pritam Scientific Oyers,

16-A, Industrial Area-A (Extn),
Ludhiana.

Sub:- 1, Show cause notice for non-compliance of directions issued ufs 33-A of the Water
{Prevention & Control of Pollution) Act, 1974,
2. Notice for impaosition of Environmental Compensation {EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry t¢ obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act 1581 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet ufs 25/26 of Water (Prevention & Control of Pellution) Act, 1974 &
industrial plant u/s 21 of Air.(Prevention & Control of Pollution} Act 1981 for discharging of effluent/
emissions from its industrial premises,

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environmert
{Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection} Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quahty of air.

. And whereas, the National Green Tribuna! {NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application na. 597 of 2017, order
dated 6.12.2018 passed in Qriginal Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017} has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Contro! Board has
adopted the said methodology.

And whereas, the industry is a small scale red category unit and was granted consent to
operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19236410 dated 18.08.2022
valid upto 31.03.2023 for discharge of treated trade effluent @ 285 KLD into sewer with special
condition that the industry shall take adequate steps to segregate & stop the effluent discharge into
domestic sewer by 31.03.2023 in compliance to directions issued by the Department of Science,
Technology & Environment, Govt, of Punjab vide orders dated 10.10.2019,

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meating was taken by Competent Authority of the Board on 13.07.2022 10
review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

1. All the water polluting industries (except garment washing and service stations} discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
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their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent

be reduced suitably to ensure cornpliance of the directions given by the Govt,

2. The above additional condition shall be imposed on all the industries having valid consent to
operate under the Water {Prevention & Control of Pollution) Act, 1974, if not already
inposed,

3. Directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issved to
the industries not having valid consent to operate under Water {Prevention & Control of
Pollution} Act, 1974 for imposing above condition as well as to obtain consent to operaie of
the Board, within 15 days. '

4. Notice u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for closure of ali
scattered dyeing units of Ludhiana be issued with apportunity of personal hear!’ng before
Competent Authority. . _

And whereas, the industry was issued notice ufs 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 15,03.2023, wherein it was decided as under:-

1. The industry shal continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards. '

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented guantity.

3. Directien u/fs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023,

In view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD}, within 15 days.

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately

after 31.03.2023 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 have been conveyed to industry vide letter no, 1795 dated 25,04.2023.

And whereas, vide letter no. 1820 dated 26.04.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall
not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated effluent inte MC
sewer, as verified during the visit to the area on 15.05.2023.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water Act,
1374 with hearing before Chairman of the Board on 06.07.2023.

It was observed that in compliance to the directions issued by the Gowt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer. ‘

And whereas, after hearing the industry, officers of the Board and 'considen'ng material facts
on record, the Chairman of the Board decided as under :

1. Theindustry shall immediately dismantle and remove all autlets and shall stop discharging its
trade effluent into sewer. '

2. The industry shatl not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission fconsent of the Board.

3. The Authorities of Municipal Corporation Ludhiana. shalt immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3432 dated 07.07.2023.

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O A, no. 54672024
Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of
Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are directiy
discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024.

4.
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on 2. ;;g;::ereas, .in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Comr.n.ittee

Commissioner Mal _Vfcfhan Sabha Secretariat, Chandigarh a meeting was takfen by .Addltlofai

of CETP for Janicipal f:orpomion, Ludhiana to deliberate the finalization of site for |nst.aflat|on

PPCB and p scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of
WSSB be constituted and shall submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 11.09.2024 and the unit was found in operation and discharging
effluent into sewer.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging
effluent into sewer continuously.

Ang whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 as stated above,

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer.

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to expiain your
position with respect to above said viclations, failing which action as deerned fit in the matter shail
be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

SN

Add. Senior Enydi ental Engineer

Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of

hearing.

Add. Senior Env*onmental Engineer
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9" PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789 Website:- www.ppch.gov.in emall:- ppcbzo1ldh@gmail.com
’:: é36¢ Speed Postionline Dated q /ff/&q

M/s Punjabi Dyeing,
367, Industrial Area-A,
Ludhiana,

Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water

{Prevention & Control of Pollution) Act, 1974,

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & u/fs 21 of Air [Prevention &
Control of Pollution} Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Poliution) Act, 1974 &
industrial ptant u/s 21 of Air {Prevention & Control of Poliution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution} Act; 1974, the Air (Prevention & Control of Polluticn) Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, dther

living creatures, plants and property and for maintaining or resorting the whalesomeness of water

and to preserve the quality of air.

And whereas, the Naticnal Green Tribunal (NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Centra)
Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and wtilize such amount in tefms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmenta)
Comperisation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Cantrol Board has
adopted the said methodology.

And whereas, the industry is a small scale dyeing unit. It has obtained consent under Water
Act, 1974 vide no. CTOWIRenewaI/LD'H1f2022f19148539 dated 10.08.2022, which is valid upte
31.3.2023 for Dyeing Processing on Job Basis @ 4000 Kgs/day with discharge of treated trade effluent
@250 KLD and domestic effluent @ 1 KLD into sewer with special condition that the industry shall
take adequate steps to segregate & stop the effluent discharge into domestic sewer by 31.03.2023in
compliance to directions issued by the Department of Science, Technology & Environment, Govt. of
Punjab vide order dated 10.10,2019.

And whereas, the Department of Stience; Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of £ nvironment
{Protection) A‘ct, 1986 vide letter dated 10.10.2019 that industrial effluents ang dairy waste whether
treated ;’ partially treated or untreated shall not be discharged into MUNICipal sewer of Ludhiana.

And whereas, a meeting was taken by Member Secreta
conferenci'hg on 13.07.2022 to review the f:ornplia'nce of directions U/s S of Environment {Protection}
Act, 1986 issued by the Department of Science, Technology & E"Vil‘onment, Government of Punjab

vide order dated 10.10.20;[9 for segregation of industriai effluents dischgr, ed into municipal sewer
of Ludhiana. In said meeting, following decisions were taken: ’

ry of the Board through video

e
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1. All the water polluting industries (except garment washing and service stations) di &ing

their effluent into municipal sewer, Ludhiana shall take adequate steps to st?p discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the §ovt. -

2. The above additional condition shall be imposed on ail the industries having vafid consent to
operate under the Water (Prevention & Control of Pollution) Act, 1975, if not already
imposed, .

"3 Di::ctions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to
the industries not having valid consent to operate under Water {Prevention & Control of

Pollution} Act, 1974 for imposing above condition as well as to obtain consent to operate of

the Board, within 15 days.

4. Notice u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority. '

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 25.01.2023, wherein it was decided that:- _

1. The industry shall continue to operate its pollution control devices regularly and efficiently to
as 1o achieve the prescribed standards, :

4. The industry shall not increase the capacity of dyeing machinery resuiting in increased
discharge of effluent beyond its consented guantity.

3. Direction u/s 33-A of the Water (Prevention & Control of Poflution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023.

4. In view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the 'in_dustr.y shall submit scheme to achieve
Zero Liguid Discharge (ZLD) or to shift its unit to CETP compatibie area, within 15 days.

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter,

And whereas, the proceeding of personal hearing held before Chairman of the Board on
25.01.2023 have been conveyed to industry vide letter no. 757 dated 13.02.2023. The industry was
issued directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide letter no.
832 dated 16.02.2022 the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023.

And whereas, the industry is still in operation and is discharging treated effluent inte MC
sewer, as verified during the visit to the area on 15.05.2023.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06.2023.

It was observed that in compliance to the directions issued by the Gowt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the fast
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer.

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:

1. Theindustry shall immediately dismantle and remove all outlets and shali stop discharging its.

trade effluent into sewer.
2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.
3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.
4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.
And whereas, the proceeding's of personal hearing were conveyed to the industry vide no,
3480 dated 07.07.2023, _ '
And whereas, the industry was visited by the officer of the Board.on 30.10.2023 and the ynit
was found in operation and discharging efffuent into sewer. :
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And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & Q.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024. _

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan 5abha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhlana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of
PPCB and PWSSB be constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana

- vide letter no. 569/ AC/P/D dated 20.08.2024.

&nd whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSE Officials on 02.09.2024 and the unit was found in operation and discharging
effluent into sewer,

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued ufs 33-A of the Water (Prevention & Controf of Pollution} Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging
effluent into sewer continuously.

And whereas, the industry is vidlating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and 1o issue following directions ufs 33-A of the Water (Prevention & Control of Pollution} Act, 1974,
to the industry, after giving an opportunity of personat hearing before Chairman of the 8oard:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.
That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of gutlets into sewer.
That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry,
That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.
As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notj

Add. Senior Enyironm gineer
Endst. No, ’ Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add, Senior Envi\hnmental Engineer
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=2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4873789  Website:- www.ppch.gov.in email:- ppcbzolidh@gmail.com
No. £33 . Speed Postionline Dated g'”]y‘f

To
M/s R.P. Processors,
848/11, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974.

2. Notice for imposition of Environmental Compensation {EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air {Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the in dustry to obtzin consent to operate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Contro! of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Poilution} Act, 1974, the Air {Prevention & Control of Pollution} Act, 1981, the Environment
(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection} Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomenaess of water
and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments {(order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small scale red category unit and was granted consent under
Water Act, 1974 vide no. CTOW/Renewal/LOH1/2019/10311999 dated 05.07.2019 valid upto
30.06.2024 for discharge of treated trade effluent @ 250 KLD and domestic effluent @ 3.2 KLD into
sewer,

And whereas, the directions were issued by the Board vide office order no. 557 dated
24.09.2019 for the imposition of Environmental Compensation upon the defaulter units who have
not installed the OCEMS system till 31.07.2019. The environmental compensation was payable from
01.08.2019 till the installation and commissioning of OCEMS.

And whereas, the personal hearing was given to the industry u/s 33-A of Water Act, 1974
along with opportunity of persanal hearing before the Chairman of the Board on 28.11.2019 wherein
it was decided as under:-

1. The industry shall operate its ETP regularly & efficiently, so as to achieve the standards
prescribed by the Board at all time. }

2. Theindustry shall deposit Environmental Compensation of Rs. 4 Lacs for the period 26.09,2019
to 28.11.2019 for violating the provisions of Water (Prevention & Control of Poliution) Act,

1974 within 07 days.

3. The industry shall either submit proposal to form SPV and install CETP for the cluster in a time
bound manner or to achieve ZLD, within 15 days.
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4. The industry shall install, commission and connect online continuous effluent monitoring
system with the website of Punjab Pollution Control Board by 15.12.2019 under all
circumstances.
5. Environmental Engineer, Regional Office-1, Ludhiana shall collect the sample of the treated
trade effluent afresh and submit report/recommendations accordingly after 15 days.

And whereas, the industry vide letter dated 12.02.2020 addressed to Chairman of the Board
under intimation to Regional Office-1, Ludhiana, received in Regiona! Office vide dairy no. 189 dated
22.06.2020 has intimated that they have ordered OCEMS on 22.08.2019 and instailation was
completed on 28.11.2019. However, no proof regarding the same was submitted. :

And whereas, the industry was inspected by the officer of the Board on 29.06.2021 and ETP
installed by the industry was found in operation, the Effiuent samples were also collected during visit
and as per analysis report results are within limit, The industry has already installed and
commissioned the OCEMS and connected the online continuous effluent maonitoring system {OCEMS)
with the website of Board, The same was found operational during visit,

And whereas, the Environmental Compensation of Rs, 2,75,000/- {i.e. Rs 25000/- per month
for 11 months) from 02.08.2018 till the installation and commissioning of OCEMS is required to be
deposited by the industry, :

And whereas, the Environmental Compensation of Rs. 4,00,000/- was imposed for violations
of provisions of Water Act, 1974 during hearing held on 28.11.2019. The industry has not submitted
any of Environmental Compensation till date.

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Envirohment
{Protection)} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

1. All the water polluting industries (except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Gowt,

2. The above additional condition shall be imposed on all the industries having valid consent to
operate under the Water (Prevention & Control of PoIIutton} Act, 1974, if not already -
imposed.

3, Directions u/s 33-A of the Water {Preventlon & Control of Pollution} Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Coentrol of
Pollution) Act, 1874 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Contro! of Pollution} Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority.

And whereas, in ¢compliance to the decisions taken by the Competent Authority, the validity
of consent to operate granted to the industry under the Water {Prevention & Control of Pollution)
Act, 1974 has been curtailed upto 31.03,2023 with a special condition that the industry shall take
adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.2023.

And whereas, the industry was issued notice to issue_directions u/s 33-A of Water Act, 1974
with hearing before Chairman of the Board on 27.02.2023, wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.
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3. Direction u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into mumclpal sewer after
31 03.2023.

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme 1o achieve

Zero Liquid Discharge (ZLD), within 15 days.

5. The matter w.r.t. Environmental Compensation of Rs. 4.00 tac as already imposed during
hearing dated 28.11.2019 was reviewed and industry shall deposit Environmental
Compensation of Rs, 2.00 lac to conclude the matter, within 15 days.

6. The industry shall deposit Environmental Compensation of Rs. 25,000/- regarding non-
installation of OCEMS, within 15 days.

7. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.02.2023 and shali send further recommendations in the matter.

And whereas, the proceedings of persanal hearing held before Chairman of the Board on
27.02.2023 has been conveyed to industry vide letter no, 1255 dated 20.03.2023. The industry was
issued directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 vide letter no.
1344 dated 24.03.2023 the industry shall not discharge its industrial effluent into municipal sewer
after 31.03.2023.

And whereas, the industry has failed to comply with direction issued to it to stop discharging
its industrizl effluent into MC sewer by 31.3,2023. Also, it has not deposited EC of Rs. 2.0 lacs and Rs,
25,000/-

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06.2023.

it was observed that in compliance to the directions issued by the Govt. vide no.
10/228/20_19/ST E-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
iito sewer,

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer. : _

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shail ensure the compliance of above
directions and shall submit its report, immediately

And whereas, the proceedings of personal hearing were conveyed to the industry vide no,
3486 dated 07.07.2023, _

And whereas, the industry was visited by officer of the Board on 07.12.2023 and it was
observed that the industry was in operation.

And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyelng units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024. _

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSE be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no, 568/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officizls on 11.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
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parameter TOS = 4680 mg/] against prescribed standard of 2100 mg/] |s bevond the prescribed limits
of the Board. .

And whereas, the industry is still discharging its industrial efﬂuent int0 MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pallution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent jinto sewer continuously. :

And whereas, the industry is viclating the provisions of the Water {Prevention & Control of
Pollution} Act, 1974 as stated above. )

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/fs 33-A of the Water (Prevention & Contro! of Pollution} Act, 1974,
ta the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove alf outlets and stop dischargirg its

trade effluent into sewer, as already directed by the Board. .

2, That the operation of industry shall be stopped for effecting the éarlier directions issued for
closure of outlets into sewer.
3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to

disconnect the supply of electricity available to the industry. : .

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer,

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed it in the matter shall
be taken under the provisions of Water {Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

_ Add. Senior Eny nﬁEFt;! Engineer
Endst, No. : Dated

A copy of the above s forwarded to the EnvironmentakEngineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for infarmation & necessary action. It is reguested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Emﬁﬁmmental Engineer
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=2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789  Website:- www.ppcb.gov.in  email:- ppcbzo1ldh@gmail.com

No. & Speed Postionline Dated
o 6334 Slifory

M/s Rajneesh Dyeing House,
Plot No-16-8, Industrial Area-A,
Ludhiana. -

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water
' {Prevention & Controi of Pollution) Act, 1974.

2. Notice for imposition of Environmental Compensation {EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution} Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection} Act,
1986 10 protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air. _

And whereas, the National Green Tribunal {NGT), New Delhi through its various orders/
Judgments (order dated 3.8.2018, 19.2.2013 passed in Original Application no. 587 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No 1038 of 2018, order dated 12.3.2013 passed in Original
Application Ne. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board (CPCB} by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology. _

And whereas, the industry is a small scale red category unit and was granted consent to
operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/18383388 dated 12.09.2022
valid upto 31.03.2023 for discharge of treated trade effluent @ 40 KLD and domestic effluent @ 1
KLD into sewer with special condition that the industry shall take adequate steps to segregate & stop
the effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the
Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2018%.

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection) Act, 1936 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

1. All the water poliuting industries (except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
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their industrial effluent into municipal E-e\ﬁ‘v_es;,—i.udhiana by 31.03.2023 and period of consent

be reduced suitably to ensure compliance of the directions given by the Gowt.

2. The above additional condition shall be imposed on all the industries having valid consent to
dperate under the Water {Prevention & Control of Pollution) Act, 1974, if not already
imposed, )

3. Directions u/s 33-A of the Water {Prevention & Control of Pallution) Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days, :

4. Notice u/s 33-A of the Water {Prevention & Control of Poilution} Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Autharity.

And whereas, in compliance to the decisions, the validity of consent to operate granted to
the industry under the Water {Prevention & Control of Pollution) Act, 1974 has been curtailed upto
31.03.2023 with a special condition that the industry shall take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023. :

And whereas, the industry was issued notice ufs 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 15.03.2023, wherein it was decided as under:- _

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water {Prevention & Contro} of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent inte municipal sewer after
31.03.2023, '

4. in view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD), within 15 days. X

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter. .
And whereas, the proceeding of personal hearing held before Chairman of the Board on

15.03.2023 have been canveyed to industry vide ietter no. 1787 dated 25.04.2023.

And whereas, vide letter no. 1822 dated 26.04.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall
not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 15.05.2023.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023.

It was observed that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasians by the Board and has not stopped its industrial discharge
into sewer.

And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:
1. Theindustry shal immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer.
2. The Industry shall not operate jts outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.
3. The Authorities of M unicipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.
4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.
And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3438 dated 07.07.2023. '
.
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And whereas, there is a pending matter in the NGT vide C.A. no 225/2022 & O.A. no.
546/2024 Budha Nallzh case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
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directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on

27.11.2024.,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWS5S8 be constituted and shall
subrmit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhizna
vide letter no. 569/ AC/P/D dated 20.08,2024.

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's iab, the conc. of
parameter, Phenolic Compound =1.4 mg/l against prescribed standard of 1.0 mg/l is beyond the
prescribed limits of the Board,

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit

- without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging

untreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Poilution) Act, 1974 as stated above. '

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the enviranment
and to issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. Thatthe industry shall immediately dismantle and remove all outlets and stop discharging its-

trade effluent into sewer, as already directed by the Board.
2. That the operation of industry shall be stopped'for effecting the earlier directions issued for
closure of outlets into sewer.
3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry.
4, That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer,
As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

/'/'
Add. Senior

El'ldS't. NO. . Dated — -
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

\ﬁ}nmeﬁﬁ'f Engineer

Add. Senior Envir%hmental Engineer
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% PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppcb.pgov.in email:- ppcbzolldh@gmail.com

No. 435 Speed Postionline Dated
No. 6354 | 81 fay

M/s Rampal Scientific Dyers,
216, Industrial Area-A,
Ludhiana.

Sub- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water

(Prevention & Control of Pollution) Act, 1974.
2. Notice for imposition of Environmental Compensation {EC} due to environmental damage

cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention &
Contro! of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain conserit to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air {Prevention & Control of Pollution} Act 1981 for discharging of effluent/
emissions from its industrial premises,

And whereas, the Pariiament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Air {Prevention & Controf of Pollution} Act, 1981, the Environment
{Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1386 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

And whereas, the National Green Tribunal {NGT}, New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no, 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Applicatio'r; No. 710 of 2017 Original Application Ne. 711, 712 of 2017} has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology. :

And whereas, the industry is a small scale red category unit and was granted consent to
operate under the Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19189618 valid upto
31.03.2023 for discharge of treated trade effluent @ 100 KLD and domestic effiuent @ 0.6 KLD into
sewer with special condition that the industry shall take adequate steps to segregate & stop the
effluént discharge into domestic sewer by 31.03.2022 in compliance to directions issued by the
Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2019.

And whereas, the Departrnent of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations ang decisions of the
Hon’bfe High Court, NGT and other Committees has issued directions u/s 5 of Environment
(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the 8oard on 13.07.2022 to
review the compliance of directions ufs 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions

dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:
1. Alt the water polluting industries [except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
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ir industrial effluent into municipal sewer, L .
their industrial e ‘ the directions given by the Govt.
be reduced suitably to ensure compliance 0 . . ;

. i d on all the industries having valid consent to

2. The above additional condition shall be imposed on .

. _ | of Pallution} Act, 1974, if not already
operate under the Water (Prevention & Contro
imposed. . .

3. Directions u/s 33-A of the Water (Prevention & Control of Polfution) Act, 1-9.74 ;ec ns_s::eg: to
the industries not having valid consent to operate under Water (_l.ﬁreventlon ontrol of
Pellution} Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of ai)
scattered dyeing units of Ludhiana be issued with oppartunity of personal hganng before
Competent Authority. . . .

And whereas, the industry was issued notice to issue directions u/s 33-A of Water Act, 1974
with hearing before Chairman of the Board on 27.02.2023 .wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
a5 to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity. o

3. . Direction u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to the

industry that the industry shall not discharge its industrial effluent into municipal sewer after

31.03.2023,

4.. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve

Zero liguid Discharge (ZLD), within 15 days,

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter.

And whereas, the Proceeding of personal hearing held before Chairman of the Board on _
27.02.2023 has been conveyed to industry vide letter no. 1243 dated 20.03.2023, The industry was
issued directions u/s 33-A of the Water Act, 1974 vide letter no. 1340 dated 24.03.2023 the industry
shall not discharge its industrial effluent into municipal sewer after 31.03,2023.

And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer. as verified during the visit to the area on 15.05.2023,

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industry was issued natice to issue directions ufs 33-A of the Water aAct,
1374 with hearing before Chairman of the Board on 30.06.2023,

it was observed that in compliance to the directions issued by the Gowt. vide no.

10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progressin the last
_ about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
' into sewer. _
And whereas, after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:
1. Theindustry shall immediately dismantle and remove all outlets and shall stop discharging its
trade effluent into sewer.
2. The industry shall not operate its outiet for discharge of trade effluent into sewer without
obtaining prior permission feonsent of the Board.
3. The Authorities of Municipal Corporation Ludhiana shali immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Enwvironmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above

directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3471 dated 07.07.2023.

And whereas, the industry was visited by officer of the Board on 07.12.2023 and it was’
observed that the industry was in operation,

And whereas, there is a pending matter in the. NGT vide C.A. no 225/2022 & 0O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are

udhiana by 31.03.2023 and period of consen
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directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to defiberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024,

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter, pH=11.3 against prescribed Jimits of 6.5-8.5 is beyond the prescribed limits of the Board.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Poliution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water {Prevention & Control of PoHution} Act, 1974,
to the industry, after giving ain opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remave all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer,

3. That Punjab State Power Corporation Limited [PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A.of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an gpportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to explain your
position with respect to above said violations, faifing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

Add. Senior Egvironmental Engineer
Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the fatest status report well before date of
hearing.

Add. Senior Envisonmental Engineer



1457

—"0o-

To
S PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789 Wabsite:- www.ppcb gov.in email:- ppcbzo1ldh@gmail.com

No. 3 1 Speed Post/online Dated

To 3% pecd Pos & ;J‘/
M/s Sagar Apparels,
BXXX, 2586/97, Baba Gajja Jain Colony Moti Nagar,
Ludhiana.

Sub:- 1, Show cause notice for non-compllance of directions Issued u/s 33-A of the Water
{Prevention & Control of Pollution} Act, 1974,

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
8oard u/s 25/26 of Water {Prevention & Contrel of Pollution) Act, 1974 & u/s 21 of Air {Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/fs 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant ufs 21 of Air {Prevention & Control of Pallution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Poliution) Act, 1974, the Air (Prevention & Control of Pollution} Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

And whereas, the National Green Tribunal {NGT}, New Delhi through its various orders/

' Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No, 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Qriginal Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation

for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 5§93 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small scale red category dyeing unit and was granted consent
to operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/20264345 dated 15.11.2022
valid upto 31.03.2023 for Dyeing/ Washing/ Finishing of Polyester fabric @ 2500 Kg/day with
discharge of treated trade effluent @ 270 KLD and domestic effluent @ 2.5 KLD into sewer with
special condition that the industry shall take adequate steps to stop discharging their industrial

- effluent into municipal sewer, Ludhiana by 31.03.2023,

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Envirenment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under:

1. All the water polluting industries {except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging
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their industrial effluent into municipal sewer, LUdhiaﬂa by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the G'ovt. o o

2. The above additional condition shall be imposed on all the industries having V?lld consen .
operate under the Water (Prevention & Control of Pollution} Act, 1974, if not alreagy
imposed, .

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1??4 be 155uec: tc;
the industries not having valid consent to operate under Water {Prevention & Contro of
Poitution) Act, 1974 for imposing above condition as well as to obtain consent to operate .0
the Board, within 15 days. ' '

4. Natice u/s 33-A of the JVater {Prevention & Control of Pollution) Act, 1974 for clo.sure Of_ al
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority. . - .
And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing

befare Chairman of the Board on 25.01.2023 whereln it was decided as under:- _

1. The industry shall continue to operate its pollution control devices regularly and efficiently to
as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting in increased

discharge of effluent beyond its consented quantity.
3. Direction u/s 33-A of the Water (Prevention & Cantrol of Pollution) Act, 1974 be issued to the

industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023,

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days.

S.

after 31.03.2023 and shall send further recommendations in the matter.
And whereas, the proceeding of personal hearing held before Chairman of the Board on
25.01.2023 have been conveyed to industry vide letter no. 755 dated 13.02.2023. The industry was

issued the directions u/s 33-A of the Water {Prevention & Control of Poliution) Act, 1974 Vide letter

no. 830 dated 16.02.2033 the industry shall not, discharge its industrial effluent into municipal sewer
after 31.03.2023.

And whereas, the industry was visited by officer of the Board on 26/05/2023 and it was
observed that the unit is still in operation and discharging treated effluent into the MC sewer.

And whereas, the industry has failed to comply with the. directions. issued to it to stop
discharging its industrial effluent inta municipal sewer after 31.03,2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06,2023.

And whereas, it was observed that in compliance to the directions issued by the Govt. vide
no. 10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the
last about 4 years inspite of regular persuasions by the Board and has
discharge into sewer.,

And whereas, after hearing the industry, officers of the Board and consid
on record, the Chairman of the Board decided as under :

1. The industry shall immediateiy dismantfe and remove all outlets and shal
trade effluent into sewer.

not stopped its industrial
ering rnaterial facts

I stop discharging its

2. The industry shall not operate its outlet for discharge of trade efflu.ent into sewer without

obtaining prior permission /consent of the Board.
The Authorities of Municipal Corporation Ludhiana shall immediately disconnect
connection available to the industry for disposal of its trade effiuent.

The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately. :

And whereas, the proceedings of personal hearin
3459 dated 07.07.2023,

And whereas, the industry was visited by officer of the Board on 17.11.2023 and it was
observed that the industry was in operation,

And whereas, there is a pending matter in the NGT vide 0.A.n0 225/2022 & O.A. no. 54612024
Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of

the sewer

g were conveyed to the industry vide no.

The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately

*)



Ludhiana & 16 other scattered dyeing units which are not connected with any CET? are directly
discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024,

And whereas, in compliance of decislon of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was detided that a team of officials of
PPCB and PWS58 be constituted and shall submit report within 07 days,

And whereas, the minutes of the meeting were issued by the Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution} Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and cperating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still discharging
effluent intd sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of persona) hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove ali outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer.

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran 8hawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

mﬁ,.—-—-’

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regiona! Office-1, Ludhiana for information & necessary action. R is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Env!rkﬁmental Engineer
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=2 PUNJAB POLLUTION CONTROL BOARD
_ Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673788 - Website:- www.ppch.gov.in email:- ppcbzo1ldh@gmail.com

No. 6'"3 Speed Post/online : Dated
To 2 ?f ! ’} 2y

M/s Sunshine Dyeing Pvt, Ltd.,
261, industrial Area-A,
Ludhiana,

Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water
(Prevention & Control of Pollution) Act, 1974.

2. Natice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air {Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air {Prevention & Control of Pallution) Act 1981 for discharging of effluent/
emissions from its industrial premises,

And whereas, the Parliament of india had enacted the Water {Prevention & Control of
Pollution} Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6,12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017} has empowered the Central
Pollution Control Board (CPCB) by laying down the methodology to assess and recaver compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19:2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small scale red category unit and was granted consent to
operate under Water Act, 1974 vide no. CTOW/Varied/LDH1/2022/19381721 dated 17.08.2022 valid
upto 31.03.2023 for discharge of treated trade effluent @ 432 KLD and domestic effluent @ 10 KLD
into sewer with special condition that the industry shalt take adequate steps to segregate & stop the
effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the
Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2015.

And whereas, the Department of Sctence, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Mon’ble High Court, NGT and other Commitlees has issued directions ufs 5 of Environment
(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipz! sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection} Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under: .

1. Ali the water poliuting industries (except garment washing and service stations) discharging
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop discharging




their industrial effluent into municipal?e'\:!;r:-l.udhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions given by the Govt.

2. The above additional condition shall be imposed on all the industries having valid consent w
operate under the Water (Prevention & Control of Pollutlon) Act, 1974, if not already
impased.

3. Directions ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to-

the industries not having valid consent to operate under Water {Prevention & Control of

Pollution) Act, 1974 for imposing above condition as well as to abtain consent to operate of

the Board, within 15 days. _ :
4. Notice u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 for closure of all

scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before

Competent Authority,

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing

-before Chairman of the Board on 15.03.2023, wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards,

The industry shall not increase the capacity of dyeing machinery resulting in increased

discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water (Prevention & Control of Poilution) Act, 1574 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023. _ _ _

4. In view of the directions issued by the Board to the industry regarding stopping discharge of

2

industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme 1o achieve

Zero Liquid Discharge {ZLD), within 15 days.

5. The application applied by the industry for obtaining consent to operate under the Water

{Prevention & Control of Pollution) Act, 1974 be returned.

6. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 have been conveyed to industry vide letter no. 1785 dated 25.04.2023.

And whereas, vide letter no. 1826 dated 26.04.2023, the directions ufs 33-A of the Wager
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry shall
not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 15.05.2023.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice Lo issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023. _

ft was observed that in compliance to the directions issued by the Gowvt. vide no.
10/228/2019/5TE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer,

After hearing the industry, officers of the Board and considering material facts onrecord, the
Chairman of the Board decided as under:

1. Theindustry shallimmediately dismantle and remove all outlets and shall stop discharging |ts
trade effluent inte sewer.

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the industry vide no.
3414 dated 07.07.2023.

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & 0.A. no.
546/2024 Budha Naliah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
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area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024.

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the'scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shali
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc, of
parameters, TDS=4148 mg/! against prescribed standard of 2100 mg/l, Phen. compounds= 2.8 mg/)
against prescribed standard of 1.0 mg/i and SAR = 28.4 against prescribed standard of 26, are beyond
the prescribed limits of the Board.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution)} Act,
1974 to stop discharging its industrial effluent into MC sewer by 31,03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously. '

And whereas, the industry is violating the provisions of the Water {(Prevention & Control of
Pollution) Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairtnan of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer.

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water {(Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

REN

_ Add. Senior Eniir nmﬁn/t-aﬁngineer
Endst. No, Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Contral
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Environmenta! Engineer
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M/s Sewak Scientific Dyers,
131/1, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directlons issued u/s 33-A of the Water

{Prevention & Control of Pollution) Act, 1974.
2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/fs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & ufs 21 of Air
{Prevention & Contral of Pollution) Act 1981 before the estabiishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of
the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
& industrial plant u/s 21 of Air {(Prevention & Controt of Pollution) Act 1981 for discharging of
effluent/ emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Poliution) Act, 1981, the Environment
{Protection} Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human beings,
other living creatures, plants and property and for maintaining or resorting the wholesomeness
of water and to preserve the quality of air.

And whereas, the National Green Tribunal {NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order

dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed

in Original Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered
the Central Poliution Control Board (CPCB) by laying down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action plan
for protection of the environment. The CPCB has formulated the methodology for assessing
Environmental Compensation on the basis of formula submitted to the, NGT as mentionedin its
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution
Control Board has adopted the said methodology.

And whereas, the industry is a small scale red category unit and was granted consent
under Water Act, 1974 valid upto 30.06.2024 for discharge of treated trade effluent @ 50 KLD
and domestic effluent @ 0.05 KLD into sewer.

And whereas, the Department of Science, Technology & Environment, Government of
Punjab -considering all the aspects of the matter including various recommendations and
decisions of the Hon’ble High Court, NGT and other Committees has issued directions u/fs 5 of
Environment {Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and
dairy waste whether treated / partially treated or untreated shall not he discharged into
municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022
to review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of
Ludhiana, wherein it was décided as under:

1. All the water polluting industries (except garment washing and service stations)
discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to
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stop discharging their industrial effluent into municipal sewer, l.uc:hl:n:l i'::c.:ions giv::
and period of consent be reduced suitably to ensure compliance of the

by the Gowt, ) . .

2. The above additional condition shall be imposed on all the industries hévlzg'\;alﬁ C;T:::::
to operate under the Water (Prevention & Control of Pollution) Act, 1974, i n
imposed. ;

3. Directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1?74 bec'“:‘ec:
to the industries not having valid consent to operate under Water (Pfe\{e"t.'o"' & Contro
of Pollution) Act, 1974 for impasing above condition as well as to obtain consent to
operate of the Board, within 15 days. _

4. Naotice ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure. of
all scattered dyeing units of Ludhiana be issued with opportunity Of personal hearing
before Competent Authority.

And whereas, in compliance to the decisions, the validity of consent to operate granted
to the industry under the Water (Prevention & Control of Pollution) Act, 1974 has been curtailed
upte 31.03.2023 with a special condition that the industry shall take adequate steps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023.

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 27.02.2023, wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and
efficiently so as to achieve the prescribed standards, ‘

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to
the industry that the industry shall not discharge its industrial effluent into municipal
sewer after 31.03.2023.

4. Inview of the directions issued by the Board to the industry regarding stopping discharge
of industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to

achieve Zero Liguid Discharge {ZLD}, within 15 days.

5. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry
immediately after 31.03.2023 and shall send further recommendations in the matter,
And whereas, the proceeding of personai hearing held before Chairman of the Board on

27.02.2023 have been conveyed to industry vide letter no. 1251 dated 20.03.2023.

And whereas, vide letter no. 1346 dated 24.03.2023, the directions ufs 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the industry
shall not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was in operation and discharging treated effluent into MC .

sewer, as verified during the visit to the area on 16.05. 2023. :

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the 8oard on 06.07.2023. '

It was observed that in compliance to the directions issued by the Govt. vide no.
10/228{2019}5TE-5}1594066{1 dated 10.10.2018, the industry has not made any progress in the
last about 4 years inspite of regular persuasions by the Board and has not stopped its industrial
discharge into sewer. '

And whereas, after hearing the industry, officers of the Board and considering material
facts on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and remove all outlets and shall stop
discharging its trade effluent into sewer.

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission [consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the
sewer connection available to the industry for disposal of its trade effluent.

o
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4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of

above directions and shall submit its report, immediately.
. And whereas, the proceedings of personal hearing were conveyed to the indu
3417 dated 07.07.2023.
And whereas, there is » pending matte

stry vide no.

rin the NGT vide O.A. no 22572022 & O.A. no.

. 546/2024 Budha Nallah case, Ludhiana, wherein it is mentloned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyelng units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on

27.11.2024.
And whereas,
Committee on 26.07.2024 at vidhan Sabha

in compliance of decision of meeting taken by Hon'ble vidhan Sabha
Secretariat, Chandigarh a meeting was taken by
Additional Commissioner Municipat Corporation, Ludhiana to deliberate the finalization of site
‘for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a
team of officials of PPCB and PWSSB be constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporation,

Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024.
And whereas, in compliance to above, the unit wa
alongwith the PWSSB Officials on 23.08.2024 and the unit was found in opera
effluent into sewer.
" And whereas, the industry is stilf discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution)
Act, 1974 to stop discharging. its industrial effluent into MC sewer by 31.03.2023 and operating
the unit without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still

discharging effluent into sewer continuously.
And whereas, the industry is violating the provisions of the Water {Prevention & Con

of Pollution) Act, 1974 as stated above. .
And whereas, the matter has been considered by the Competent Authority and it has now

Environmental Compensation on the industry for degrading the
on & Control of

s visited by the officer of the Board
tion and discharging

trol

decided to impose the
environment and to issue following directions ufs 33-A of the Water (Preventi

Pollution} Act, 1974, to the industry, after giving an opportunity of personal hearing before
Chairman of the Board:-
1. That the industry shall immediately dismantle and remove all outlets and stop discharging
. its trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier directions issued
for closure of outlets into sewer,

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shall be imposed on the industry for non-
compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to
municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain
your position with respect to above said violations, failing which action as deemed fit in the
matter shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974
& proposed directions shall be confirmed without giving any furthezf\unity! notice.

Add. Senior Eplir al Engineer

Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-2, Ludhiana for information & necessary action. 1t is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of

hearing.

Add. Senior Envifonmental Engineer
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ANNEXURE - C

STATUS OF 11 LARGE-SCALE SCATTERED DYEING UNITS

Ltd, Samrala Chowk, Ludhiana.

Sr. Name and Address of the Industry Present Status
No.

1. | M/S Eveline international, GT Road, Provided ETP based on Zero Liquid
Dhandari Kalan, Ludhiana. discharge (ZLD) technology.

2. | M/sGarg Acrylic Ltd, Industrial Area C Provided ETP based on Zero Liquid
Ludhiana. ' discharge (ZLD) technology.

3, | M/s Oswal Wollen Mill Ltd, GT Sherpur, Provided ETP based on Zero Liquid
Ludhiana, discharge (ZLD) technology.

4. | M/sVardhman Polytex Ltd, D- 295/1 Permanently closed.

| Phase8, Focal point, Ludhiana.
5. | M/s Venus Cotsyn India Ltd (Duke Fabrics | Permanently closed.
‘| India Limited), G.T. Road, Near Jalandhar
Bye Pass, Ludhiana.

6. | M/s Nahar Spinning Mills Ltd, Submitted proposal for installation
(Dyeing unit) Dhandari Kalan, of ETP based on Zero liquid
Ludhiana, discharge (ZLD) technology.

7. | M/s Vardhman Spinning & General Mill, Submitted proposal for installation
Chandigarh Road, Ludhiana. of ETP based on - Zero liquid

discharge (ZLD) technology.

8. | M/sVardhman Yarn and Thread Ltd, D- | Submitted proposal for installation
295/2 phase 8, Focai point Ludhiana. of ETP based on Zero liquid

discharge (ZLD) technology.

9. | M/s Centex International Pvt. Ltd., Sua | Submitted proposal for installation
Road, Village Gobindgarh, Adj. Focal of ETP based on Zero liquid
Point, Phase-VII, Ludhiana. discharge (ZLD) technology.

10.| M/s Mahaluxmi Processing House Pvt Submitted proposal for installation
Ltd, C-231 phase 8, Focal Point of ETP based on Zero liquid
Ludhiana. discharge (ZLD) technology.

11.; M/s Oriental Textile processing Co. Pvt |M/s Oriental Textile Processing

Company Pvt. Ltd) which has filed
Civil Writ Petition no. 3388 of 2025
before the Hon'ble Punjab and
Haryana High court against the
directions issued by the Board for
sealing of the wet process. This
case {CWP no. 3388 of 2025) is
listed for hearing before the Hon'ble
Punjab and Haryana High Court on
08.04.2026.
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ANNEXURE-D
STATUS OF 43 SMALL-SCALE SCATTERED DYEING UNITS
Sr. Name and Address of the Industry Present Status
‘No. .
1. D.V Saharan & Sons, Plot No. 404, Permanently closed.
Industrial Area-A, Ludhiana.
2. | Golu International,14- A, Industrial | Permanently closed.
Area-A, Ludhiana.
3, Capital Dyeing Company, 176, Permanently closed.
Industrial Area-A, Ludhiana.
4, Pawan Lakshmi Processors,35- 36 B, | Permanently closed.
Textile Colony, Industrial Area-A,
_ Ludhiana.
5. Oriental Knit fab Pvt. Ltd. 278, Permanently closed.
Industrial Area-A, Ludhiana.
6. Sangam Dye House, H-8, Textile Colony | Permanentty closed.
Ludhiana.
7. | Swaastik Scientific Dyers D-4, Textile | Permanently closed.
Colony, Industrial Area- A, Ludhiana.

8. | DhirProcessors & Traders, 123, Industrial | Permanently closed.

: Area-A, Ludhiana.

9, | M/s Nav Bharat Dyeing Works, Sardar | Permanently closed.

Nagar, Rahon Road, Ludhiana.

10. | M/s KKK Mills D-40, Phase-5, Focal Point, | Permanently closed.
Ludhiana.

11. | M/s B.S Dyers, Ludhiana. Permanently closed.

12. | M/s Beas Scientific Dyers, New Shakti | Permanently closed.
Nagar, G.T. Road, Ludhiana

13. | M/sJarnail Army Store, St. No. 4, Igbal | Provided ETP based on Zero
Nagar, Tajpur Road,Ludhiana. Liquid discharge (ZLD)

: technology.

14. | M/s Ram Dyeing, Near Radha,Swami |Provided ETP based on Zero
Satsang House, Tibba Road, Ludhiana. Liquid discharge (ZLD)

technology.

15. | M/s Awon Processors, H No- 176, Provided ETP based on Zero
Khasra . No- 22//24, B-XXX- 2618- | Liquid discharge (ZLD)
2619/A, Moti Nagar, Ludhiana. technology.

16, | M/s Sahib Synthetics, G.T. Road, West, | Industry made provisions for
Ludhiana. discharge of treated effluent

: onto_land for plantation.

17. | Azeez Fabrics Pvt. Ltd 251, Industrial | Submitted proposal for

Area-A, Ludhiana. installation of ETP based on Zero
liquid discharge (ZLD}
technology.

18. | M/s Ishaan Enterprises Industrial Submitted proposal for

Area-A, Ludhiana.

installation of ETP based on Zero
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liquid discharge (ZLD)
technology.

19. | Jamna Dyeing & Finishing Mills, 2840, | Submitted proposal for
Industrial Area-A, Link Road, Opp. |installation of ETP based on Zero
Aman Dharam Kanda, Ludhiana. liquid discharge (ZLD)

technology.-

20. | National Scientific Dyers, 37, Industrial ‘Submitted proposal for
Area-A, Ludhiana. installation of ETP based on Zero

liquid discharge (ZLD)
technology.

21. | Natraj Scientific Dyers, Opp. Aman | Submitted proposal for
Dharam Kanda, Link Road Industrial | installation of ETP based on Zero
Area-A, Ludhiana. liquid discharge (ZLD)

technology. :

27 | Perfect  Dyeing &  Finishing | Submitted proposal for
Industries,97-C, Industrial Area A, | installation of ETP based on Zero
Ludhiana. : liquid discharge (ZLD)

technology.

23. | Pritam Sci. Dyers, 16-A, Industrial | Submitted proposal for
Area-A, Ludhiana. installation of ETP based on Zero

liquid “discharge (ZLD)
technology.

24. | Punjabi Dyeing, 367, Industrial Area-A, | Submitted proposal for
Ludhiana. installation of ETP based on Zero

liquid discharge (ZLD)
technology.

25. | R.P. Processors, 848/11, Industrial | Submitted proposal for
Area-A, Ludhiana. installation of ETP based on Zero

liquid discharge (ZLD)
technology.

26. | Rajneesh Dyeing House, 16-B, Submitted proposal for
Industrial Area-A {(Extension), installation of ETP based on Zero
Ludhiana. liquid discharge (ZLD)

technology. _

27. | Sunshine Dyeing Pvt. Ltd., 261, Industrial | Submitted proposal for
Area-A, Ludhiana. installation of ETP based on Zero

liquid discharge (ZLD)
technology. _

28. | Om Processors Pvt. Ltd., K-3, Textile | Submitted proposal for
Colony, Industrial Area- A, Ludhiana. installation of ETP based on Zero

liguid  discharge (ZLD)
technology.

29. | M/s Awon Printers, St. No. 3, Baba Submitted proposal for
Gajja Jain Colony, Near Moti Nagar, installation of ETP based on Zero
Ludhiana liquid discharge (ZLD)

technology.

30. | M/s J.S Jain Dyeing Factory Plot no. | Submitted proposal for
26/6/2, Near Moti Nagar, Bye Pass |installation of ETP based on Zero
Ludhiana liquid discharge (ZLD)

technology.
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31.

M/s Sagar Apparels, B<XXX- 2586/87,
Baba Gajja Jain Colony, Moti Nagar
Ludhiana.

Submitted proposal for
installation of ETP based on Zero
liquid discharge (ZLD)
technology.

32.

B.K Wools, 236/5, Industrial Area-A,
Ludhiana,

Submitted proposal for
installation of ETP based on Zero
liquid discharge (ZLD)
technology.

33.

Rampal Sci. Dyers, 216, Industrial
Area-A, Ludhiana.

Submitted proposal for
installation of ETP based on Zero
liquid discharge (ZLD)
technology.

34.

M/s H.C Dyeing Works, B-30, Plot No.
3595-96, Baba Deep Singh Nagar,
Moti Nagar,

Submitted proposal  for
installation of ETP based on Zero
liquid discharge (ZLD)
technology.

35.

M/s Ganesh Dyeing Mills, G.T. Road,
Dhandari Kalan, Ludhiana.

Submitted proposal for
installation of ETP based on Zero
liquid discharge (ZLD)
technology.

36.

M/s Sharman Woolen Mills Ltd, VPO
Jugiana, GT road, Ludhiana.

Submitted proposal for
installation of ETP based on Zero
liquid discharge (ZLD)
technology.

37.

Madan Dyeing & Finishing Factory, 1-
1, Textile Colony, Industrial Area-A,
Ludhiana.

Shifted to Tajpur Road.

38.

M/s Sanjeev Dyeing Works, 1004/9,
Circular Road, Ludhiana.

Shifted to Village Bhaman Khurd,
Main Machhiwara road,
Koomkalan, Ludhiana.

39.

M/s Malhotra Dyeing Kuldeep Nagar,
Jalandhar Road, Ludhiana.

Shifted and obtained consent to
operate under air and water act
at its new location.

- M/s Ramal Dyeing, Jalandhar Bye Pass,

Opp. Shakt Nagar, Ludhiana.

Submitted proposal for shifting
its plant and machinery.

41.

Adhi Enterprises, B-XXIII 2120/1, Textile
Colony, Industrial Area- A, Ludhiana.

Directions issued for closure of
unit/sealing of wet process and
sealed accordingly.

42.

Bharat Jiwan Dyeing Factory, 42,
Industrial Area-A, Ludhiana. -

Directions issued for closure of
unit/sealing of wet process and
sealed accordingly.

43.

Sewak Scientific Dyers, Plot No.
131/1, Industrial Area-A,

Directions issued for closure of
unit/sealing of wet process and
sealed accordingly.
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ANNEXURE-E

Item Nos., 08&09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 225/2022
(IA NO 815/2023, IA NO 668/2023, 1A NO 596/2023,
IA NO 20/2023, IA NO 21/2023)

Nitin Dhiman Applicant
Versus
State of Punjab & Ors. ' Respondent(s)
With

Original Application No. 546/2024

- News item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha

Nullah,s catchment" appearing in the Hindustan Times dated 25.04.2024
Date of hearing: 27.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Nitin Dhiman, Applicant in Person in OA 22572022

Respondents: Mr. Gaurav Agarwal, Adv. (Amicus Curiae) with Mr. Sarthak Kalra, Adv.

in OA 225/2022

- Ms. Savi Nagpal, AAG for the State of Punjab with Mr. R.K. Ratra, Chief
Engineer, PPCB (Through VC) & Mr. Jitendra Jorwal, DC, Ludhiana
(Through VC)
Ms. Richa Kapoor & Ms. Atika Singh, Advs. for Punjab PCB
Mr. LK. Kapila, Adv. for R - 7 & 8 in QA 225/2022
Mr. A.R. Takkar, Ms. Shriya Takkar, Mr. Manan Takkar, Ms. Aastha
Tyagi & Mr. Prince Sharma, Advs. for R -
9in OA 225/2022

- Mr. Ganesh Khemka, Mr. Prannu Dhawan & Ms. Mallika Aggarwal, Advs.
for R- 10 & 11 in OA 225/2022
Mr. Raj Kumar, Adv. for CPCB in QA 225/2022
Mr. Mohit Singhal, Adv. for CPCB (Through VC) in QA 546/2024

ORDER

1. Learned Counsel for the Applicant has sought discharge from the
case by submitting that the applicant himself is an Advocate and wishes

to present his case. The prayer is allowed.
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2. In this Original Application, the Tribunal is considering the issue of
the discharge of effluent through the sewer by the dyeing unit in Buddha

Nallah in the State of Punjab.

3. The Tribunal by order dated 04.08.2024 had sought the
information from CPCB in the tabulated form as set out in that order. Thé

PPCB has filed the report enclosing therewith the information in the

tabulated form on page 1951. A perusal of the said chart reveals that up -

to serial no. 211, the units are mostly connected with the CETP. However
the units from 212 to 345 are not connected with the CETP. It has been
pointed out that oﬁt of these units that are not connected with the CETP,
80 units are not in the catchment area of Buddha Nallah, and there are
only 54 scattered units unconnected with the CETP in the Buddha Nallah
area. The list of these 54 scattered units is provided in Annexure - C,

which is reproduced below:-

“List of 54 scattered dyeing units of Ludhiana

Sr. | Name and address of the industry | Seale

No.

1. | M/s Nahar Spining Mills Ltd., {Dyeing Unit}, Dhandari Kalan, Large
Ludhiana

2. M/ s Oriental Textile Processing Co. Put. Ltd. Samrala Chowk, Large
Ludhiana .

3, M/s Oswal Wollen Mill Ltd., GT Sherpur, Ludhiana Large

4. | M/s Eveline Intemational, GT Road, Dhandari Kalan, Ludhiana - Large

S. M/s Garg Acrylic Ltd., Industnial Area C Ludhiana Large

6. M/s Venus Cotsyn India Ltd. (Duke Fabrics India Limited), G.T. Large
Road, Near Jalandhar Bye Pass, Ludhiana

7. M/ s Vardhman Spinning & General Mill, Chandigarh Road, Large
Ludhiana

8. M/ s Mahaluxmi Processing House Put, Ltd., C-231 Phase 8 Focal Large
Point, Ludhiana .

9. M/s Vardhman Polytex Ltd, D-295/ 1 Phase 8 Focal point, Ludhiana. Large

10. | M/s Vardhman Yam and Thread Ltd, D-295/ 2 phase 8Focal point Large
Ludhiana.

11. | M/s Centex International Pui. Ltd., Sua Road, Village Gobindgarh, Large
Adj. Focal Point, Phase-VII, Ludhiana.
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Nagar, Ludhiana

12, | Adhi Enterprises, B-XXIII-2120/ 1, Textile Colony, Industrial Area-A, | Small
Ludhiana

13. | Azeez Fabrics Put. Ltd (Previously Gulab Industries Put. Ltd. b 251, Small
Industrial Area-A, Ludhiana

14. | B.K. Wools, 236/ 5, Industrial Area-A, Ludhiana Smail

15. | Bharat Jiwan Dyeing Factory, 42, Industrial Area-A, Ludhiana Small

16. | Capital Dyeing Company, 176, Industrial Area-A, Ludhiana Small

17. | D.V Saharan & Sons, Plot No. 404, Industrial Area-A, Ludhiana Small

18. | Golu International, 14-A, Industrial Area-A, Ludhiana Small

19. | Ishan Enterprises, 887, Industrial Area-A, Ludhiana Small

<0. | Jamna Dyeing & Finishing Mills, 2840, Industrial Area-A, Link Srnail
Road, Opp. Aman Dharam Kanda, Ludhiana

21. | Madan Dyeing & Finishing Factory, J-1, Textile Colony, Industrial Smail
Area-A, Ludhiana

22. | National Scientific Dyers, 37, Industrial Area-A, Ludhiana Small

23. | Natraf Scientific Dyers, Opp. Aman Dharam Kanda, Link Road, Small
Industrial Area-A, Ludhiana

24. | Orniental Knitfab Put. Ltd. 278, Industrial Area-A, Ludhiana Small

25. | Pawan Lakshmi Processors, 35-36 B, Textile Colony, mdustrial Small
Area-A, Ludhiana

26. | Perfect Dyeing & Finishing Industries, 97-C, Industrial Area-A, Small
Ludhiana

27. | Pritam Sci, Dyers, 16-A, Industrial Area-A, Ludhiana Small

28. | Punjabi Dyeing, 367, Industrial Area-A, Ludhiana Srall

29. | R.P. Processors, 848/11, Industrial Area-A, Ludhiana Small

30. | Rajneesh Dyeing House, 16-B, Industrial Area-A (Extension), Small
Ludhiana

31. | Rampal Sci. Dyers, 216, Industrial Area-A, Ludhiana Small

32. | Sangam Dye House, H-8, Textile Colony Ludhiana Small

33, | Swaastik Scientific Dyers (Previously Mahadev Dyeing & M/s | Small
Satyam Scientific Dyers)D-4, Textile Colony, Industrial Area-A,
Ludhiana

34. | Sewak Scientific Dyers, Plot No. 131/ 1, Industrial Area-A, Ludhiana | Small

35, | Sun Shine Dyeing Put. Ltd., 261, Industrial Area-4, Ludhiana Small

36. | Dhir Processors & Traders, 123, Industrial Area-A, Ludhiana Srmail

37. | Om Processors Put. Ltd., K-3, Textile Colony, Industrial Area-A, | Small
Ludhiana

38. | M/s Awon Printers, 8t. No. 3, Baba Gajja Jain Colony, Near Moti | Small
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39. | M/s Sharman Woolen Mills Ltd, VPO Jugiana, GT road, Ludhiana Medium

40. | M/s H.CDyeing Works, B-30, Flot No. 3595-96, Baba Deep Singh | Smail
Nagar, Moti Nagar, Ludhiana

41. | M/s J.S Jain Dyeing Factory Plot no. 26/6/2, Near Moti Nagar, Bye | Small
Pass Ludhiana

42. | M/s Malhotra Dyeing Kuldeep Nagar, Jalandhar Road, Ludhiana Smaill

43. | M/s Nav Bharat Dyeing Works, Sardar Nagar, Rahon Road, | Small
Ludhiana

44. | M/s Ramal Dyeing, Jalandhar Bye Pass, Opp. Shakti Nagar, | Smail
Ludhiana

45. | M/s Sagar Apparels, B-XXX-2586/ 87, Baba Gajja Jain Colony, Moti | Small
Nagar Ludhiana

46. | M/s Sanjeev Dyeing Works, 1004/9, Circular Road, Ludhiana Small

47. | M/s B.SDyers, Plot No. 7, Friends Industrial Estate, Opp Aarti | Smail
Steels, Focal Point, Ludhiana

48. | M/s KKK Mills D-40, Phase-5, Focal Point, Ludhiana Small

49. | M/s Awon Processors, H No-176, Khasra No-22//24, B-XXX- 2618- | Small
2619/A, Moti Nagar, Ludhiana

50. | M/s Ganesh Dyeing Mills, G.T. Road, Dhandari Kalan, Ludhiana. Small

51. | M/s Sahib Synthetics, G.T. Road, West, Ludhiana Small

52. | M/s Jarmail Army Store, St. No. 4, Igbal Nagar, Tajpur Road, | Small
Ludhiana

53. | M/s Ram Dyeing, Near Rudha Swami Satsang House, Tibba Road, | Small
Ludhiana. '

54. | M/s Beas Scientific Dyers, New Shakti Nagar, G.T. Road, Ludhiana | Small .

4. It has been pointed out that out of 54.units 11 are large units, and 43 are
medium and small units. Mr. R.K. Ratra, Chief Engineer., Punjab PCB, appearing
virtually, submits that so as far as small and medium units are concerned, they
have been asked to close down or shift the premises within the area having
connectivity with the CETP and for this purpose, the timeline of 31.03.2023 was

given. He has submitted that a similar condition was imposed upon the large

units, also with the timeline of 30.06.2023. He has also submitted that so far as -

the 11 large units are concerned, one has adopted ZLD, one is closed down and
9 are remaining and so far as medium and small units are concerned 10 units
have closed down. He has submitted that the Board is taking steps for the

imposition of Environmental Compensation and that since the timeline for either

4
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shifting to ZLD or shifting the premises in the area having connectivity with the
CETP has expired, therefore, within one week, he will submit the proposal to the

Chairman of the Board for closing of these units. On submission of such

-proposal, the Chairman of the Board will take appropriate decision in

accordance with law within two weeks thereafter.

3. The Minutes of the meeting on page 2004 indicate that the following

directions/orders have already been issued to remediate the situation:-

1. The Government of Punjab has issued directions for preventing
discharge of industrial effluent whether treated/partially treated or
untreated into municipal sewer of Ludhiana and for abatement of
poliution in Buddha Nallah on 10.10.2019.

2. The Punjab Pollution Control Board has issued direction under
_Section 33A of the Water (Prevention and Control) of Pollution Act,
1974 to the scattered dye units (not connected with CETP) including
large scale units for not to operate their outlets for discharge of -
treated effluents into municipal sewer.

3. The Municipal Corporation Ludhiana has bee_n directed to disconnect
the sewer connections available to the industry for disposal of their
trade effluent irmmediately.

4. The Member Secretary, PPCB is directed to place on record all the
order /documents containing the above three directions along with the

next report.

6. Mr. Jitendra Jorwal, Deputy Commissioner, Ludhiana has appeared
virtually and has submitted that some more units have adopted ZLD and some
of the units have decided to shift to an alternate place. He has submitted that
the discharge from these units is meeting all the norms. Responding to it the
Applica.ﬁt has submitted that if the discharge from all these units is meeting the
norms then these units should be asked to use the discharge in their premises
as a source of water. To this, the Deputy Commissioner has candidly admitted

that he will issue direction in this regard to those units.
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7. Respondent No.12 (CPCB) is also directed to file the compliance report
disclosing performance of CETPs and required actions to be taken by issuing
necessary directions under the Water (Prevention and Cﬁntrol) of Pollution, 1974
and the Air (Prevention and Control) of Pollution Act, 1981 or under Section of 5

of Environment (Protection) Act, 1986

8. In view of the above, the State of Punjab, PPCB and Deputy_
Commissioner, Ludhiana are directed to file their further progress/status report

at least one week before the next date of hearing.

9, List on 20.03.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

November 27, 2024

Original Application No. 225/2022
With

Original Application No. 546/2024
A..
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